Office Of Collectorate,
Moradabad

Ref No. ?ég/fum‘{_g/gﬂ 3/-” M/Ld?f@“ Date Bd}(/l e

Throagh E-Filing {E-mail: judicial-ngi@goy.in)
['p.
The Registrar General,
Principal Bench,
Hon'ble National Green Tribunal,
Copernicus Marg, New Delh

Sub:  Regarding status Report in compliance of Hon'ble NGT order dated 10-05-2022
in the matter of Shailesh singh vs M/s Designeo, Moradabad & ors in MA. no.
232022 & MA. no. I%2I021 in Original Application no. 30320240,

Sir,

In complignce of the direction passed by Hon'ble National Green Tribunal dated
| 0-05-2022 on matter mentioned above, the Joint Committes report along with status report
are hereby attached with a request to put up before Hon ble National Green Tribunal for kind
perusal.

f

Enclosure: As Above. ./ ¥

{ Hhai!cnhru Kumar Singh)
Dhstnct Magistrate

Copy To: Shri Pradeep Mishra, Advocate for ULP. Pollution Control Board ( email -
pradecpmisraidlyahoo.com).

’/./

District Magistrate
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Status Report

In the matter of

Shailesh Singh Vs Designco,
Moradabad & ors

(M.A.no 23/2022 & M.A. No. 19/2021 in

0.A.no.303/2020)

Hon’ble National Green Tribunal

(Order dated 10t May, 2022)
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Background-
The O.A, No. 303/2020 was filed by Shailesh Singh before Hon'ble NGT, New

Delhi regarding the encroachment on Gagan River and Ramganga River in

Maradabad by the following units:

1. M/s Designeo

Iwd

Mis Lohia Brass

M/s Dewan & Sons

Mis C.L..Gupta& Sons

M/S CL.Guptad Sons Farm House
Mining Contractor- Shri Mahipal Singh
Tirupati Builders

M/s Sai Creation

ol e B A

MU/S Horizon lmpex.

Hon'ble NGT, New Delhi has passed the order dated 07-01-2021 in the above
matter and directed as following -

“eeeemmeee We find the application to be deficient in relevant particulars. At the
same time, there are serious aliegations. In these circumstances, instead of
straightaway entering wupon odjudication of the grievance, we consider it
appropriate to direct a joint Committee of District Magistrate Moradabad,
Irrigation &Water Resources Department, Moradabad and the State PCB to look
inta matter, and take further appropriate action, in accaerdance with law. The State

PCE will be the nodal agency for compliance and coordination-----=------,

A

Constitution af Commitiec:

In compliance of the above order, a joint committee has been constituted by the
District Magistrate, Moradabad vide letter no. T00/N/13/303/2021 on 25-01-2021
under Chairmanship ol Additional District Mogistrate (F&R). Moradabad to visit
the site and for appropriate sclion. Copy is annexed ns Anpexure -1,

The members ol the commitlee are as under:

Page 3of7
¥
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. dAdditional District Magistrate (F & R, Maradabaod

Municipal  Commissioner,  Moradabod Municipal  Corporation,
Moradabad.

i Seeretary, Moradabad Development Autharity, Moradabad,

4. Depury Commissioner fndusteles), Disieict Industries Promotion and

Fel

Development Centve, Moradabacd.
5 Executive Enmgineer, Flood Division, UL, lrrigation Department,

Moradahad,
6. Execwtive Engineer, Ground Water Departmient, Muradabad

7. Rewional Officer, ULP. Pollution Control Board, Moradabad

Action taken By Committee in complinnee of order dt.

07-01-2021: -

The above committee had visited the industrics/units on dated 17-03-2021

listed as per Hon'ble NGT arder whose status is as follows —

a. UPPCB, Moradabad submitted its report vide ofTice letter no 382/N-
13/303/20 dated 04-06-2021 to Additional District Magistrate (F&R),
Moradabad. Copy is annexed as Annexure -2,

b, Executive Engineer, Flood Division Irrigation Depariment Moradabad
submitted its report vide its letter no. C-46/mumoso/fm doted
28-03-2021 and 431 /womemp /A dated 05-03-2022 10 Additonal
District Magistrate (F&R), Moradabad. Copy is annexed as Annexure

&4
¢.  LExecutive Engineer, Ground Water Departiment, Division Morudabad

submitted its report vide ils letier no., 04/Camp/pafioao-TeEm /-4
dated  13-04-2021 to  Additional  District  Magistrate  (F&R),

Muorsdibad, Copy is annexed ns Annexure -3,

ﬁ/ Pagedof 7
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d. Nagar Nigam, Moradabad submitted its report vide its letter no.
384/M0fo%p /201 dated 10-06-2021 to Additional District Magistrate
(F&R), Moradabad. Copy is annexed as Annexure -6,

€. Dy Commissioner. Industries, District Industries Promotion and
Development center submitted report vide its letter no. 327-
28 / fandordeododoffm) /201-22  dated  10-06-2021 1o Additional
District Magistrate (F&R), Moradabad. Copy is annexed as Annexure
=T

f. Moradabad Development Authority, Moradabad was requested 10 send
the report vide this office letter no. 1176/MN-13/2903/General/2020
dated 27-08-2021 and 245/N-3/303/2020 dated 15-03-2022, Copy is
annexed as Annexure -§ & 9.

g Apan from that District Magistrate, Moradabad has dirccted vide its
letier mo.  174/N-13/303/2020/General dated 24.02.2022 to Magar
MNigam, Moradabad, Moradabad Development Authority, Moradabad
and Flood Division, Irrigation Department, Moradabad to (ake
appropriate action against illegal construction/encroachment on river
Gagan and Ram Ganga. Copy is annexed as Annexure -10.

Status of writ with regard to M/s Designeo, Lakri Fazalpur,

Moradabad before Hon’ble High Court Allahabad :-

Mss Designeo has filed a Writ C No. 33061 of 2021 before Hon'ble
High Court, Allahabad for stay the operation of the order dated
30.10.2021 issued by Executive Engincer, Flood Divisicn, Irrigation
Department, Moradabad and matter is under consideration. Copy of writ
petition and order passed dated 04.04.2022 by Hon'ble High Court,
Allahabad is annexed as Annexure - 11 & 12,

Further, Honble NGT vide order dated 10-05-2022 in the matter of Shailesh
Singh vs M/s Designeo, Moradabad &ors in MA, no. 23/2022 & MA. no. 1972021 in
Original Application no. 303/2020 has directed followin g-

" 2 According to the applicant, no action has been taken against
encroachments in question inspite af arder of this Tribunal, Let the UP State
PCE furnish a status report in the matter within one manth by e-mail at

‘g/ PageSof 7
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judicial-ngt@gov.in preferably in the form of searchable PDF/OCR support
PDF and not in the form of Image PDF.
List for further consideration on 25.07.2022.”

Action taken By Committee in compliance of order dt. 10-05-2012: -

In compliance of order dated 10-05-2022, a meeting of concerned
depariment was held on  21-05-2022 under the Chairmanship of District
Magistrate,Moradabad 1o review the matter and directed to visit the site and
submil latest status report. In compliance of the above dircction,the joint
committee visited following units on dated 25-05-2022 & 26-05-2022.

I MIS Desingen

Il M/s Lohiva Brass

M. M/S Dewan & Sons

IV.  MUS Sai Creations

V. M/S Horizen Impex

vl. M5 C.L. Gupta &50ns

Vil. M8 C.L. Gupta & Sons Farmhouse
VIIl. M/S Tirupati Builders

I¥. Mining Contractor- Mahipal Singh

Copy of Joint committee report is annexed as Annexure-13.

Additional Comment in continuation to Joint Committee report regarding

analysis report of sample collected :-

At the time of inspection the joint team has collecied the effluent sample from
outlet of ETPs of following uniis-

i. Mis Desipneo, Lakri Fazalpur, Moradabad.
1. M/s Dewan & Sons, Lakri Fazalpur, Moradabad.
i, M/s Horizen Impex, Lakri Fazalpur, Mini Bypass, Moradabad.
Samples were analyzed by the Ceniral Laboratory, U.P. Polluion Control
Board, Lucknow. As per analysis reporis of sample collected, the said units are

conforming the prescribed norms, Copy is annexed as Annexure- 14, 15 & 16,

}g\/ Page Gof 7
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Conclusion: -

As per the report of Joinl Committeg, the irregular construction in flood zone of
river Gagan/Ram Ganga has primarily been (ound by the following units -

a. M/S Designeo, Lakri Fazalpur, Moradabad (Near the bank of River Gagan),

b. M/S Lohiya Brass Pvt. Lid,, Lakri Fazalpur, Moradabad (Near the bank of
River Gagan).

c. M'S Dewan & Sons, Lakri Fazalpur, Moradabad (Near the bank of River
Giagan).

d. M/S CL. Gupta & Sons Farm House, Ashivana, Moradabad (Near the bank
of River Ramganga).

Considering the facts, District Magistrate, Moradabad vide letter no 774-
/2022 dated 23.06.2022 has directed to Moradabad Development Authority,
Moradabad and Flood Division, U.P. lrrigation Department, Moradabad to take
appropriate action against illegal construction in accordance with law. Copy is

annexed as Annexure- 17.

Regional Officer District Magistrate
LI, Pollution Control Board, Moradabad
Moradabad
Page 7 of 7
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-------=We find the application to be deficient in relevant particulars. At the same time,
there are serious allegations. In these circumastances, instead of straightaway entering upon
adjudication of the grievance, we consider it appropriate to direct a joint Committee of District
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E;;IDNAL LABORATORY OFFICE MORADABAD
. AR PRADESH POLLUTION CONTROL BOARD
1-A/LNS.-1, Avas Vikas Colomy, Buddha Vibar, Delbi Read Moradabad

1

%
3

TEST REPORT: WASTE WATER LABORATORY |
Rel No: 1IBIEEY Moradabad 2021

Thate 03004 2021
I- Name and Address of Industry/S.T.F: DESIGNCO UNIT 4 (300 KLD) Moradabad
2- Deseription about sampling point: FINAL OUTLET OF ETp 300 KLD
3= Type of Sample (Grab/Compesite/Integrated): Grah
4- Sample Collected By: 5.5 Singh AEE ,Vinod Kumar AEE
£ Calour and Odour: COLOURLESS ODOURLESS
6- Quantity and Packing: 2 Uter (FLASTIC JERICAN)
7- Date of Sample Collectlon: 170372021
B- Analyls Indented by: RO Moradabad
%= Date of sample recelpt in Lab: 180372021
10- method of analysis .... APHA, AWWA, WEF,23rd Edition,2017, 15 325(Part-44) : For BOD
Parameter Unit Resulis Detection Rnnga
pH, 4500 H B Elecronic methad . 7.5 012
Suspended Solids., 2540 D Total Suspended mg'l 4 10-20000 mgl
Solids dried an 103105 OC |
Dissolved Solids, 2540 C Total Dissolved Solids gl 1620 1 0= S0000 mgA
driedat [80 OC —
Copper {Cu), 3111- B Amic Absorption ml 0.1% 0.01
Spectromemy (Direct Air-Ac Flame Method) e
Mickel {Ni}, 3111-B Atomic Absorplion g/l 203 .02
Spectrometry {Direct Air-Ac Flame Method) ey
Zine (Zn), 3111-B Atomic Absarption mgl 1.63
Spectrometry (Direct Air-Ae Flame Method) T——
BOD, 3 day 27 0C 15 3025 { Pari 44); 1991 Bio mg/1 1.5 i Dmumﬂl ,
COD, 5230 B Open Reflux Method gl L44 &.0-10 i

Reference- {1)General Stundards for discharge af enviercament Pollusants ase as pert-A EMuent{Schedule-V1)
The eniveronment (Protection] Rules, | 986 source: www.epc.nic.in'General Standards. pdl
fesides these standards refer EPA enandards for specific purpose

Analysed by
[Kavits Saxena (JRF))

Amilvarlzed by ———
Anil Vishwiarma 54 e
A1, LSRR m M]E"'_nﬁ.ﬂu-n-
WISHWARARMA TS Reglomal Officer

Mote: 1 The results in the Test Report relute anly 1o lse iteens tested: 2. The repont shall not be reproduced-except in full, without
.1h-:- wiitten permission of labamtory. 1. The fest reporl perizing to the sample a8 received in Lok,
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——— REGIONAL LABORATORY OFFICE MORADABAD
iﬁ UTTAR PRADESH POLLUTION CONTROL BOARD

1-A/LN.5-1, Avas Vikas Colany, Buddha Vihar, Delhi Road Moradabad

e —

—
| TEST REMORT: WASTE WATER LABORATORY

Ref No: 11501057 Moradabad 2021 Date: 0942021
1= Name and Address of Industry/S.T.P: DESICNCO UNIT 4 (100 KLD) Moradabad
1- Description about sampling pelnt: FINAL OUTLET OF ETP 100 KLD
1 Type of Sample (Grab/Composite/Integraied): Grab

4- Sample Collected By: 8.5 Singh AEE Vinod Kumar AEE

5. Clowr and Odeur; COLOURLESS ODOURLESS

f- Quantity and Packing: 2 liter (PLASTIC JERICAN)

7- Diate of Sample Collection: 17032021

fe Amalyls Indented byt RO Moradabad

4. Date of samiple receipt in Lal: 1800372021

10- methad of analysis .... APHA, AWWA, WEF,23rd Edition,2017, 15 3025(Part-#) ; For BOD

Parameter Unit Results | Detection Range
pH,4500 H B Elecironic method - 7.1 0z-1
Suspended Solids , 2540 D Total Suspended mg/l el 102000080 gl
Lolids drisd af 103103 0C
DHssolved Solids, 2540 C Total Dissolved Solids mgl e 10 SOE00 mgl
dried ar 180 0C )
Copper{Cu), 3111- B Atomic Absorption g/l .32 .08 -1 500meA
Spectrometry (Divect Ai-Ac Flame Method}
Nickel (Ni), 3111-B Atomic Absamption gl 1.74 0.02- 1000 mg
Specirometry (Direct Air-Ac Flame Mlethod)
Zine (Zny, 3111-B Asmic Absorplion mg/l 2.94 0,01 1000mg/)
| Spectromelry (Direct Air-Ac Flame Method)
B0, 3 day 27 OC IS 3025 { Pan 44): 1993 Bio mgl 40 1.0 -50000 mpl
COn, 5220 B Open Reflux Method mg/l 132.0 5.0 -100000 mpl

Reference- (1 General Siandards for discharge of envicronment Palliants are as pert-A Efluent{Schedule-\T)
The eniveranment (Protection) Rules, 1986 source: wiwwepch, nicn'GeaeralStandards pdf
Besides thess standards,refer EPA standards for specific purpose

Annlysed by
[Kavitn Saxena (IRF}

Authorized by
Anil Vishwkarma 5A

L
D gl L, VIKAS mveet
ANILELINAR ;s enicantaiiil &

EHWARATMA T MISHRA b 2o
Regional Officer

Mate: | The resubis in the Test Repon refate only to the items 1ested: 2. The report shall not be reproduced-sxcep! in full, without
the written permission of Inbormtory, 3. The 1831 report pertaing 1o the sample as received in Lab.

G= Scanned with OKEN Scanner



— REGIONAL LABORATORY OFFICE MORADABAD
o UTTAR PRADESH POLLUTION CONTROL BOARD
itaper 1-A/LNS.-1, Avas Vikas Colony, Budidha Vihar, Delhl Road Moradabad

CTEST REPORT: WASTE WATER LARORATORY

Ref No: 11800974/Moradabad/2021 Date: 000412021
I- Mame nod Address of Industry/S.T.F: DESIGNCO UNIT 4 (30 kid) Moradabsd

1+ Description about sampling point: FINAL QOUTLET OF ST 30 KLD

1. Type of Sumple (Crab'ComposlieMntegrated): Grab

4- Sample Collected By: 5.5 Singh AEE ,Vinod Kumar AEE

& Colour and Odour; COLOURLESS ODOURLESS

& Cuantlty and Packiog: 2 liter (PLASTIC JERICAN)

T- Dare of Sample Collection: 170372021

8- Analyis Indented by: RO Moradabad

8- Date of sample reccipt in Lab: 18/03/202]
18- methed of anslysis .... APHA, AWWA, WEF,23rd Edition 2017, IS 3025(Part-44) : For BOD

Parameier Limit Resulis Detection Range
i 7.4 n2-12
pH. 4300 H B Electronic method S
| Suspended Solids . 2530 D Toml Suspended mgfl 25 10-20000 mg/h
| Selids dried oz 103105 00 = ==
Dissolved Solids, 2540 C Total Dissolved Solids mg'l B20 - 50000
dried ar 180 00
i 1.0 50000
BOD, 3 day 27 0C 15 3025 ( Part 443 1993 Big mg-'l_ 2 = mEnglil
COD, 5220 B Open Reflux Method g/l B8 0 100000

Reference- (1)General Standards for discharge of envisronment Pollutanis are as pert-A Effluent{Schedule-YT)

The eniveronment (Protection) Rules,| 986 source: www.cpcb.ni:.hi'ﬁnmmlsmndanls.pdr
Besites these siandards,refer EPA standards for gpecific purpase

Apalysed by
[Kavita Saxena (JRF]]

Authorized by

Apil Vishwkarma Ef_ VIKAS E:d:%
ANIL KLIMAR ..---'41":' MISHRA Tasts
VISHIWARARNLA bae 1 e Regional Officer

Wote: 1 The results in the Test Report relate only o (he items tested: 2, The report shall not be reproduced-except in full, without
the written permission of laboralory, 3. The test report pertaing to the sample as received in Lab.

G= Scanned with OKEN Scanner
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: REGIONAL LABORATORY OFFICE MORADABAD
’EIEM? UTTAR PRADESH POLLUTION CONTROL BOARD
il 1-AJLN.5.-1, Avas Vikas Calony, Buddha Vihar, Delhi Road,Moradabad

| TEST REPORT: WASTE WATER LABORATORY
Hel Mot 11800914/ Moradabad/ 2021 Date: 09/ 04,2021
I- Nameand Address of Industry/S.T.P: DESIGNCO UNIT-3 Moradsbad
2- Description about sampling point: FINAL OUTLET OF ETP
3 Type of Sample (Grab/'CompositeInicgrated): Grab
d- Sample Collected By: 5.5 Singh AEE Vinod Kamar AEE
% Colour and Cdour: COLOURLESS ODOURLESS
6= Quantity and Packing: 2 liter [FLASTIC JERICAN)
7= Date of Sample Collection: 170372021
B= Analyis Indenied by: RO Moradabad
9. Date of sample receipt in Lab: 18/03/2021
10- method of analysis ... APHA, AWWA, WEF,13rd Edition,2017, 15 3025(Part-44) : For BOD

Parameter Unit Resulis Detection Range ‘
pH.43500 H B Electronic method . 1.9 ::]F,:::
Suspended Solids , 2540 D Totl Suspended gl 21 110- mfl
Solids dried ai 103-105 OC
Dissolved Solids, 2540 C Total Dissolved Solids mg'l 430.0 {0- 30000 mgfl
dried at | BO DT e
Copper (Cu), 3111- B Alomic Absomiion mgl 2.2 0.01-10
Spectromelry (Drirect Adr-Ac Flame pefethad) o=
Wicke! (i), 3111-B Atomnic Absorption mgl 016 0.02- gl
Spectrometry (Direct Air-Ac Flame hiethod) |
Zinc iZn). 3111-B Atomic Absorplion ] I.57 0,011 000ng
Specirometry {Direct Air-Ac Flame thod)
BOD, 3 day 27 6C IS 3025 [ Pari 44): 1993 Bio mg/l 3R 1.d -5Emﬂl
COD, 5220 B Open Reflux Method mg/l 28 50-10 mg/

Reference- (13General Standards for discharge of envieronment Pollutants are as pert-A Efffuent{Schedule-VT)
The eniveroament { Protection) Rules, 1986 source: wrw cpehnic.in/GeneralStandards. pdf
Besides thess standards refer EPA standards for specific purpose

Analysed by
[Kavita Saxema (JRF)]

Authorized by

: Sorery et
Anil Vishwharma SA VIKAS Eﬁf‘m
AL KLIASR H};:L MISHRA Siseiaamae
I!'lEIHH'.'umu Tl - 'R#ﬂl]'[lll ﬂmﬂr

Mote: | The resulis in the Test Report relate only 1o the items tested: 2. The report shall not be reproduced-except in full, withaut
the written permission of laboratory. 3. The test report pertains 1o the sample as received in Lab,

G= Scanned with OKEN Scanner
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— REGIONAL LABORATORY OFFICE MORADABAD
f.-ﬁwﬁﬁﬁ UTTAR PRADESH POLLUTION CONTROL BOARD
e ™

1-ASLNS-1, Avis Vikas Colony, Budidhs Vikar, Delbi Road,Maradabad

TEST REPORT: WASTE WATEIL LARORATORY
fel No: L1BDIESS N orsdabnd 202 | Dipte: 9042021
1= Name and Address of Tndust /ST DESIGNCO Morndakisd
2= Description about sampling polni: FINAL OUTLET OF ETT°
L Type of Sumple (Grab/Composiie/Integrated): Grab
4- Sample Collected By: 55 Slngh AEE ¥Winod Kumar AEE
& Colour and Odour: COLOURLESS ODOURLESS
- Quantity and Packing: I lter (PLASTIC JERICAN]
7= Date of Sample Collection: 170X 2021
B~ Analyis Indented by: RO Morndnbind

9- Date of sample reccipt in Labe 187032021
10- methed of analysis ... APHA, AWWA, WEF,23rd Editioa, 2017, 15 02HPurt-44) 1 For BOD

Parameter LInit Resulis | Detection Range
i 7.8 02-13
pH, 4500 H B Electronic method
Suspended Solids , 2540 D Tﬁlﬂﬂ&umnﬂ el I8 [ - 20000 g
Solids dried 3t 103-1
SO000 mgdl
Dissalved Solids, 2540 C Toml Dissolved Solids mgl 540 10 mg/
dried 1 180 0C
i .01 - 1000mg
Copper (Cu), 3111- B Atomis Absorpiion mg'l 0.06
Spectrometry (Direct Air-Ac Flame Method) e
Wickel (Ni), 3111-B Aromic A tion mgl (.44 ] i
Spectramemy (Dirsct Air-Ac Flamg Method) g e
Fise (Zn), 31 11-B Atomnic Ah:nan'ﬁlcm mi1 J 1
Spectrometry (Direct Air-Ac Flame Meibod) - — o
BOD, 3 day 17 0C 1§ 3025 { Pant 44); 1993 Hia mg/l I - .u_l!rl:lﬂmmm
COD, 5120 B Cpen Reflux Methad mg/l 12 : mgl |

Reference- (1¥Geners! Sandards for discharge of envieronmen: Pollutants are a3 pert-A EfMuent{Schedule-YT)
The eniveronment {Protection) Rules, 1986 source: warw.cpebnic.inGeneralStandands. pdf
Beudes these standards,refor EPA standards for specific parpese

Anzlysed by
[Kavia Saxena (JRF)]

Authorized by

Anil Vishwkarma 5A VIKAS ﬁ:ﬁ
ANILELIMAR | st s MISHRA S e

Wﬂlm ﬁ“"d- Hm"unﬂl ﬂmﬂf

Mate: | The results in the Test Repon reluls only b the jtems tested: 2, The repan shall not be reproduced-except in full, without
the writtes permission of laboratory. 3, The tesl report perains io the sample as received in Lob.

G: Scanned with OKEN Scanner



—_— REGIONAL LABORATORY OFFICE MORADABAD
b UTTAR PRADESH POLLUTION CONTROL BOARD

s

F-A/LNS. 1, Avas Vikas Cobony, Buddha Vikar, Delhi Rand, Moradabad

TEST REPORT: WASTE WATER LABORATORY

Ref No: 11800481/ Morsdabad/2021 Date 0042021
1- Name and Address of Industry/S.T.P: DEWAN AND SONS Meradabad
3. Deseription about sampling paint: FINAL OUTLET OF ETP
3 Type of Sample (Grab/Compositc/Integrated): Grab
4- Sample Collected By: 5.5 Singh AEE .Vinod Kumsr AEE
5. Colour and Odour: COLOURLESS ODOURLESS
& Quantity and Packing: 2 liter (PLASTIC JERICAN)
7- Date of Sample Collection: 1T/0MI0Z1
£ Analyis Indented by: RO Marsdabad
9. Date of sample recelpt in Lab: 184032021
10 methad of analysis ... APHLA, AWWA, WEF.23nd Ediden, 2017, 15 3025{Part-44) : For BOD
Parameter Linit Results Defection Range
18 pH 4300 H H_Ez-mmm mizthiod - 1.312 =12
Suspemded Solids , 2540 D Total Suspended mgi 3 10-20000 mgh
Sofids dried st 103-105 0C
Dissolved Solids, 2940 C Total Dissatwed Solads mpl 1360 10- 0000 mil
dried at 180 0T
Copper (Cu}, 3111- B Asomic Absorpieon mg 1.17 f.01-1000me1
Speceromery {Direct Ai-AC Flame Meathod)
Mickel (Mil, 31 11-B Aomic Abserion migl 2.68 0.02-1000 mgd
Specuometry [Drect Alr-Ac Flame Pelethod)
Zin (Zn), 3111-B Atomic M;ﬁrﬁ:'rnn mg/l 213 0.01-1 000z
§pecirometsy (Direct Air-Ac Flame Merhod)
BOD, 3 day 2TUC 15 3025 { Par 44): 1993 Bio mgl 4.0 L0 =S0000 mgdl
" con, 5220 B Ogen Refhux Method _mgh 2040 5.0-100000mg |

Reference- (1 jieneral Sndards for discharge of enviercnmend Polluans are as pert-A EfffuentiScheduale-V)
The eniveranmeni {Protection) Rules, 1986 saurcs. wwe cpch.nie. inGeneral Siandasds pdf
Biesides these suandasds refer EPA standands for specific perpass

Analysed by
[Kavita Saxzna (JRF)]

Authorized by
Anil Vishwkarma 5A

kL o Eag
AMIL RLIVAR  fosain o

AR R
il
VISHNARA R, :‘:F' e

hote: | The resulis in the Test Repon relate only to the isems tested: 2. The report shall not be repreduced-except iy fall, without
the writlen permussion of laboratory. 3. The lesi repont pertaing to the sample as recelved in Lab,

G: Scanned with OKEN Scanner



™ A

il .- T} REGIONAL LABORATORY OFFICE MORADABAD
3 UTTAR PRADESH POLLUTION CONTROL BOARD
b 1-A/LN.S.-1, Avas Vikas Calony, Buddha Vihar, Delhl Road Moradabad

"TEST REPORT: WASTE WATER LABORATORY

Bef Ma: 11800542 Moradnbed/ 2021 Diate:0W04/2021
1= Name and Address of Industry/S.T.P: HORIZON IMPEX Moradalad
2- Description about sumpling point; FINAL OUTLET OF ETP
3 Type of Sample (Grab/CompositeIniegrated): Grab
4- Sample Collected By: 5.5 Singh AEE Viond Kumar AEE
L. Colowr and Odewr: COLOURLESS ODOURLESS
&= Cuantlty and Packing: 1 lieer (PLASTIC JERICAN]
7- Date of Sample Collection: 17/032021
B Analyis Indented by: RO Moradabad
%= Date of sample reeeipt in Lab: 18403/2021
10- method of snatyiis ... APHA, AWWA, WEF,13rd Editien 2017, 15 3025{Part-44) : For BOD
Parameter Unit Results Deteclion Range
pH,4500 H B Electronic method i A - 7.6 o2-12 ]
Suspended Solids , 2540 D Toml Suspended | 28 020000 mg/l
Solids dricd at 103-105 00
Dissolved Solids, 2540 C g;ual: Dissolved Solids mgl 1560 10- 30000 mg/l
dried at L
Copper(Cu), 31 11- B Atomic Absorplaen mg/1 025 {01 - 1000men
Spectrpmerry (Direct Air-Ac Flame cthad) - :
Mickel (Mi). 3111-B Atomic Absomption mgl 229 0.02-1000 mg!
Spectrametry (Direct Air-Ac Flams Method)
Zine (Zn), 3111-B Atomic Absorption mg'l 1.14 0.01-1000mgil
Specupmetry (Disect Air-Ac Flame Method)
EDD,]EHEZISII}IS{MM}: 1993 Bio mgy LA L. 50000} mg
COD, 5220 B Open Reflux Method mp/l 132.0 5.0 100000 mip/l

Reference- (13General Standards for discharge of envieronment Pollutants arc a5 peri-A Efluent{Sehedule-VI)

The eniverasment (Pratection) Rubes, | 986 sounce: wrww.cpeb.nic.in/General Standards. pd
Besides these standards, refer EPA standards for specific pumpose

Analysed by
[Kavitn Saxema (JRF)]

Authorized by
Amil Vjihw%umﬁ&“

ARIL MUAAR o s e d iy

AR B Ei B
WIGH, RMA LETLES 36 B

VIKAS  emearsdl
MISHRA Raaare
Repional (ificer

Note: | The residts in the Test Report relate only 1o the items tested: 2, The report shall not be reproduced-exceps in fall, withou

the written permission of laboratory. 3. The test report perining 1o the sample as received

in Lah,

G= Scanned with OKEN Scanner
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Annexure 11

27.10.20211ssued by  the

Assistant  Engineer, Flood

5. No.| Particulars of the docunient Annexure|  Date Page No.
No. (From - To)
map/plan Sanction Order No.
87T Vi Pra.Menchitra  No.
143/88-89  dared 25.08.1988
issned by Moradabad
Development Authority,
Moradabad,

8 |Copy of the Registation| 4 | 04.08.2000 | ~40=45
Certificate dated 04.08.2000 Uj"{?g
issued by the Directorate of
Industries in favour of the
Petitioner.

9 |Copy of the Awards and 3 - Ae-49—
Accolades webpage from the [?"5':57’
wehsite of the Petitioner.

10 |Co of the Order dated f 07.01.2021 Si=52—
{i?.I;::.Eﬂil of Mational Green Sy cey
Tribunal, Principal Bench, New
Delhi passed in Original
Application MNo. 303 of 2020,

11 |Copy of the Inspection Report T 28.03.2021 | -53-56-
daed 28032021 of the -89
Exgeutive  Engineer, Flood
Division, [rmgation Department,

Moradabad [ Respondent No. «.

12 |Copy of the Letter dated ¥ 25102021 | 3180
25.10,2021 of Commissioner, f;ﬁ‘éi—
Moradabad Division,

Moradabad.

13 |Copy of the Notice dated 9 27.10.2021 | -66-62-

p3- 6L




f

S.No.| P artictlars of the document Annextire Daie Page o,
No. (From - Ta)
Division-Secand, Irrigation
Department, Moradahad to the
Petitioner,

4 [Copy of the Reply dated 10 30.10.2021 B=H
30.10.2021 of the Petitioner jﬁ#’&g
against the Notice dated
27.10.2021.

15 |Copy of the Report dated 11 20.03.2017 e
20.03.2017 of the Revenue T =7 ‘%’
Department, Moradabad.

16 [Copy of the Letter dated 12 22.11.2021 | -
22.11.2021 of the Petitioner 75 =77
addressed to the Executive
Engineer, Flood  Division, |

|
Lirigation Department |
Moradabad, |

17 |Affdavit in support of the "-"-'|_'.. — 29.11.2021 TT=TR
Petition. 78 79

18 | Verification. - 29.11.2021 ir

: ! ga- O
19 |Vakalatnama, | - - -
“ - 2%
Dated :29.11.2021
{ﬂbMHhﬂk1hndﬂnj
Advocate
Counsel for the Petitionar

High Court Roll No. A/A2071/2013

U. E. Bar Council Enrollment Mo, - UP 4106/2000
Chember No. 45, High Court, Allahabad {Pra}ragra,j}
Office : 7, Mayo Road (Shiv Ram Das Gulati Marg), Allahabad (Prayagrai

Mobile No, +91 94153 16905

(Manu Srivastava)

Advoecate
" Counse| for the Petitioner
High Court Rell Mo Anv 1267/2017



LI P. Bar Counci| g

cEistration Mo, UP 6924/2015
Office fﬁ?flﬂﬂ."zhr’h Pai i

el Nagar, Meerapur, j
Mobile Na, +91 9839694009
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IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD

DATES AND EVENTS
N
CIVIL MISC. WRIT PETTTION NO. ar202i
(Under Article 226 of the Constitution of India)
(District =Moradabad)

M/s Designeo, Lakri, Faazalpur.
P L] .Fﬂl.'lrﬂ"ff

Fersies
State of U. P and 3 Others
s vnnnnns RESpOndents
Dates . ~ B =
The Petiioner-Fartnesship Fum i3 the owner in possession of
(Annexare |the Land Nes. 1353, 1357, 1338, 1359, 1360, Village Lﬂ'_k.E-rr 7
Nov %3 Fanzalpur, Momadabad along with several other land numbers ;

situnted in Village Lakdi Fuazalpur, Mormdabad which are
recorded in favour of the Parmers of the Petitioner-Partnership

Firm and the use of same arc recorded in the Khasra as "Abandl |

=

/ Factory ",

The Petitioner-Partnership Finm is also owner in possession of
the Land Nos. 1369M, [395M, 1521M, 1739M, 1398, Village
Lalei Faaralpur, Moradabad slong with several other land
numbers situated in Village Lakdi Faazalpur, Moradabad which
are also recorded in favour of the Partners of the Petitioner-

Partnership Firm, It is submitted even though these lands are in

the ownership of the Petilioner/Partners of the Petitioner, et no

industrial activilies are going on over the same,

All the aforesaid lands of the Petitioner-Partnership Firm in a

combined manner arc hereinafter referred to 35 “lands in

e




i . e ) o BN
1 :;rln-'_!ﬁ.e’rrl

2508 105K I_I e Fretithmyer. Parmerahin Firm r-'-«*."-'lir-l".'-’.'t'_?f'*'! ."T‘-‘"-!“rﬁ'; -“';"ﬁ
(hnmanwrn | The Jande ty question afiee getting The constridtion map/plan ll
M 5% snnetionod  Tieen il Miarwinbad  Detlapmant ""-"’h""i':l"-l
Morndnbad wide Savetion Oirder Mo RT700, Vi Pra Manchitr |

N 18I/RR-A0 dmad 15 O 1988 in favaur Vipin Kumar Crpta !

[ (Thrrner nf the Petivomer Pataenhin Fion) |

TR .'_I'I'-Iw_ T et Lr:nr*_';I'Tdi‘Wlll";l'-H. woal 0| 081997 :I

(Annevnre | and sccordingly the Registeation Cerfilicate dated 04.08.2000 |

. : |
M, ) | wae jessed by the Directorate of Industries in fawour of the |

Petifiener afier doe ﬂ-r_p‘l‘l"-‘--'ﬂl-i frarm Lna r.‘f'lﬂ""'.l"‘l'l"!d sifhorities

T'I_'h'c- Fﬂitinnrl -is presardly manﬂ-'?--’.lﬂri_n-n-. thﬂ.it:-r.;ﬁ"E;ﬁs for |
fAnncxare | export 1o Toreign countries, thus ganarating For=ign Currency -
Mo, *§') for the country and the Petitioner is recognized as one of the |
leading manufacturers of Indian Handicraft items in the world
The Petitioner is presently giving employment to more than |

3000 persons in the factory situated over the lands in guestion

I and has a wrmover of about 500 Crores.

07.01.2021 | Original Application Mo. 303 of 2020 : Shailesh Singh Va. Mis |
(Armerure | Desipnco, Moradabed and Others, was filed before the National
No. 6% Green Tribunal, Principal Bench, Naw Delhi alleging that the

Petiticner had encroached over the Gagan river (alleged).

The Mational Green Tribunal, Principal Benech, Mew Delhi vide |
Order dated 07.01.2021 disposed of the aloresaid Dngim.l.-'
Application Mo, 303 of 2020 directing that a Joint Commintes
of District Magistrate, Moradabad, lmigation and Water|

Resources Department, Moradabad and the State Fuhlut'ianl

Control Board be created which would look nto the matter and

I
take appropriaie action in accordance with law. +
|

- A Joimt Committee of District .1'-'133151.‘[‘“«!.1'&-, Moradabad,
Irrigation and Water Resources Department, Moradabad, the

Stete Pollution Contvel Boord, Moradabad and others was

constituted  in complivnce of the aforesaid Order dated

07.01.2021 of the Natiwonul Green Tribunat, Principal Beneh,

- T



—

Mew Delhi,

17.03.2021

The spot inspection of the lands In quaation of the Petitioner
wing dong by the oforesnid Joint Commitlee on 17.03.2021,

28.03.2021

(et

No. *7%)

The Exeentlve Bngineer, Flood Division, Irigation Department,
Moradubind ¢ Responident No, 4 was also a member of the
aforesaid Joint Commitiee which hed inspected the lands in
question en 17.03.2021, The Respondent No. 4 submitted his
Inspection Report dated 28.03.2021 lo the Additional District
Magistrate (Finance / Revenue), Moradabad wherein be slated

that Gagan viver (alleged) was a rainy season river (Le. It was
not 4 regular river) and that no encroachment has been done by

——

the Potitioner-Partnership Firm over the Gagan river(alleged).

25.10.2021
(Annexure
No. ‘8')

The Commissioner, Moradabad Division, Moradabad !

Respondent Mo. 2 vide Leter dated 25.10.2021 directed the
Executive Engineer, Flood Division, Trrigation Department,
Moradabad / Respondent No. 4 to inspect and identify and
remove the illegal encroachment at the banks of Cagan

river(alleged).

It is evident thar the Commissioner, Moradabad Division,
Moradabacl / Respondent No. 2 had issued the aforesaid Letter
dated 25.10.2021 on the basis of the Letter dated 20.10.2021 of

p

the locsl politician and others.

27032021
(Annexure
No. 9%

The Assistant Engineer, Flood Division-Second, Trrigation
Department, Moradabad issued the Notice dated 27.10.2021 to
the Petitioner to temove within threc days the Factory

constructed by the Petitioner over the area demarcated 2& Flood

area/Doob area (Flood Plan Zone) in Village Lakri Faazalpur,

Moradabad, otherwise the illegal constructions would he

removed and legal proceedings against the Petitioner shall be

initiated.

j0.10.2021
(Annexure

Ne. 10"

The Petitioner submitted L5 ﬁﬂpi}" deted 30.10.2021 Egﬁil'lﬂ the
aforesaic Notice dated 27.10.2021, stating therein that no illegal
constructionfencronchment hod been done by the Fﬁtiﬁﬂnﬂ‘

over the Gagan river(alleged) und the same hod been affirmed
=




R —

| TR - ——

enrlicr In the wenr 2017 in the repert of the Ravenus
Depriment, Momdabad ond  sven  affirmad  during  the

inspection conchieled on 17032021 hy the Joint Commities. —4-

Simblur efMorts were mnde in the year 2017 and the Fload
Divigion hnd wiitten the letter dated 19.01.2017 and the District
Mngisirate had got o survey conducted by the Revenue
Dephrtment  and  sccondingly  the Revenue Department,
Momdalind inspectad the lands in question and submilted the
Report dated 20.03.2017 f(Amnexure No, ‘I1') wherein it was
stated no eneronchmentfillogal construction(s) had been made

by the Petitioner over the Gagan river(alleged).

It appears that the Irigation Department, Moradabad was
satisfied with the aforesaid Report dated 20.03.2017 of the |
Revenue Deparlment gnd no action{s) were taken thereatter

against the Petilicner.

0162021
(A rrrpecrire
No. ‘1)

The Excculive Engineer, Flood Division, Irrigation Department,
Moradabad / Respondent No. 4 issued the Crder dated |
10.10.2021 that decision to remove illegal constructions along
the left bark of Gagan river (alleged) has been taken and a joint
drive regarding the same was to be undertaken on 16.11.2021
against the Petitioner and further the Assistant Engineer, Flood |
Division-Second, Irrigation Department, Moradabad was
direcied to identify and issue notice(s). It is also pertinent 1o
state lere that on 16.11.202] the aforesaid decision 10 remove

illegal constructions was not implemented.

22.11.2021
{Annexure
No. 'I2')

The Order dated 30.10.2021 came into the knowledze of the
Petitioner on 22.11.2021 and as per the best knowledge of the

Petitioner the demolition drive to be conducted against the

Petitioner on 16.11.2021 was postponed for December, 2021.

As such, the Petitioner submitted @ Representation  dated

22 112021 before the Exvcutive Engineer, Flood Division,
lrrigation Department, Morsdabad / Respondent No. 4 and the

same is presently pending and the Petitioner has till date not




P

received any reply in respect of the same.

Hence, the present Writ Petition,

Dated : 29.11.2021
(Abhishek Tandon)
Advocate
Counsel for the Petitioner

High Court Roll No. A/A2071/2013
Maobile No. +91 9415316905

(Manu Srivastava)
Advocate
Counsel for the Petitioner

High Court Roll No. A/M 1267/2017
Maobile No. +91 9839694009



IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD

CIVIL MISC. (STAY) APPLICATION NO. OF 2021
ONBEFALF OF

Mis Designe, Lakvi, Faazalpur. through its Partrer Vibkor Kumar Gupta, o

Narain Kumar Gupta, R/o Howre No. 09, Rajan Ewclave, Kanth Road, P &

Civil Lines, Moradabad - 24400]
reevmssasessensanars APPITCTIE

N
CTVTL MISC. WRIT PETITION NO. OF 2021
{Uinder Article 136 of the Comitltstion of fndia)

ifhvprier = Moradabad)

My Dexigreo, Lake! Faasalpu i v Pareser Vibhor Kumar Gupta, S0
Nuorain Kumar Gupia, Bo Howee ! ¢ Rajan Enclave, Kanth Road, P &

Civfl Lines, Moradabad - 144
penaemnmeniaans BN ORIER

i';'F'I ma

1. Sware of U F through Principal Secretary, Irrigation Depariment, Civil
Becretarial, Luckmnow.
2. Commissioner, Moradabad Division. Moradabad
3. Districr Magizmrare / Collector, Moradabad
{.  Executive Enginzer, Flood Division, Irrigation Department, Maradabad,
cernsemansnssss RESPONAENLS

To,

The Hon'ble Chief Justice and His other Companion Judges of the aforesajd
Court :

The Applicants above named Most respectfully pray as under -




Z

L. That the full facts have been stated in the Writ Petition and the same are
reiternted and form part of the instant application.

I That it jg expedient In the ends of Justice that this Hon'ble Court may

Kindly be plensed tg -

3. Stay the Operation of the Order dated 30.10.2021 issued by the
Executive Engineer, Flood Division, Dmigation Depariment,
Moradabad / Respondent No. 4, during the pendency of the instant
Writ petition,

PRAFER

Itis, therefore, prayed that that this Hon'ble Court may kindly be pleased to :

A.  Stay the operation of the Order dated 10.10.2021 issued by the Executive
Engineer, Fload Division, Irrigation Department, Moradabad / Respondent
No. 4 in respect of the Petitione: during the pendency of the instant writ
petition, otherwise the Petitiones shall suffer and jrreparable loss and
injury; AND/OR

B. Pass such suitable orders/directions as the ends of justice may require

under the circumstances of the case

Dated : 29.11.2021
(Abhishek Tandon)
Advocate
Counsel for the Petitionar
High Court Roll No. AMA207172013
Mobile No. 491 9415316905

(Manu Srivastava)

Advocate

Counse] for the Petitioner

High Court Roll No, A/M 1267/2017
Mobile No, +91 9839694009




IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD

CIVIL MISC, WRIT PETITION NO. OF 2021
(Under Avticle 226 of the Constitution of Tndia)
(Disiriet - Moradabad)

Mis Designeo, Lakyi, Faazalpur; through its Parter Vibhor Kumar Gupta, 5o
Narain Kumay Gupta, R'o House No. 09, Rafan Enclave, Kanth Road P S
Civil Lines, Moradabad — 24400,

Ferses

L. State of U P through Principal Secretary, frrigation Department, Civil
Secretariat, Lucknow.
Commissioner, Moradabad Division, Moradabad
District Magistrare / Collector. Moradabad
Executive Engineer, Flood Division, Irrigation Department Moradabad
e T - Respondents

The humble petition on behalf of the Petitioner Most Respectfully
showeth as follows : -

I That this is the first Writ Petition filed on behalf of the Petitioner is a
Partnership Firm (registered under the Indian Partnership Act) and the
instant Writ Petition is being filed through its Partner, whe has been
authorized to file this Writ Petition regarding the cause of action involved
in this Writ Petition and no earlier Writ Petition has been filed on behalf of
the Petitioner in (his regard,




2,

That the Petitioner has ot been served with any caveat application far
opposing the instant Wit Petition,

That the couse of nction 1o fHe the instant Weit Petilion arosc on
30.10.2021 and every day therealler, since the Executive Enyineer, Flaod

Division, Irrigation Department, Moradabad / Respondent No. 4 isaved the
Order dnted 30.10.2021 in an illegnl and arbitrary manmer without

Jutisdiction and against the principles of natural justice behind the back of
the Petitioner without sny notice or opportunity of hearing to the
Pctitioner.The Respondent No. 4 vide aforesaid Order dated 30.10.2021
has dirested the demolition of the alleged illegal encroachment by the
Petitioner along the Lefi Bank of Gagan river(alleged), without even
identifying the alleged illegal encroachmentand even against ils own
finding vide Letter dated 2803 2021 addressed to the District Magistrnte,

Moradabnd,

A copy of the Order dated 10 021 af the Executive Engincer, Flood
Division, Imigation Depariment, Mosudabad / Respondent Mo, 4 Is

annexed herewith and i merked 2 Ausexyre No, '

That the Petitioner-Pannership Finn s the owner in possession of the Land
Nes.1353, 1357, 1358, 1359, 1360, Village Lakri Faazalpur, Moradabad
along with several other land numbers situated in Village Lakdi Faazalpur,
Moradabad which are recorded in favour of the Partners of the Petitioner-
Parmership Firm and the use of same are recorded in the Khasra as
"Abaadi / Facrory "'

The Petitioner-Partnership Firm is also owner in possession of the Land
Nos. 1369M, 1395M, 1521M, 1730M, 1398, Village Lakri Faazalpur,

Moradabadalong with severz] other land numbers situated in Village Lakdi
Faazalpur, Moradabadwhich are also recorded in favayr of the Partners of
the Petitioner-Partnership Firm, 1 is submitted even though these lands are

industrial activities are going on over the same,

in the ownership of the Petitioner/Partners of the Petitioneryet np
L



All the aforesaid lands of the Petitioner-Partnership Firm in a combined
manner are hereinafter referred to a5 “lands in guasiion”.

A copy of the Khasra and Ehatauni of the Land Mes.1353, 1357, 1353,
1339, 1360, Village Laksi Faazalpur, Moradabad s exempler 2re annexed

herawith and are imerked as Anpexure No, ‘2",

That the Petitioner-Partnership Firm constructed the Factory over the lands
in question afier getling the construction map/plan sanctioned from the
Moradabad Development Authority, Moradabad vide Sanction Order No.
877Mu. Vi.Pra/Manchitra MNo. 143/88-89dated 23.08.1988 in favour Vipin
Kumar Gupla (Partrer of the Petitioner-Partnership Firm).

A copy of the construction mapplan  Sanction Order No.
BY2/Mu.Vi.Pra Manchitra Mo, 147/83.99 dated 25.03.1988 issued by
Moradabad Development Authority, Moradbad 15 annexed herewith and is

marked as Anmeviere No, ‘3

That the Petitioner commenced namilnctunng wef 01.04.1997 and
accordingly the Registration Ceruficane dated 04.08. 2000 was izsued by
the Directorate of Industries i favour of the Petitineer after due approvals

from the concermed authoritics

The Petitioner is presently manufaciuring handicraft itemasfor export to
foreign countries, thus generating Fereign Currency for the couniry and the

Petitioner is recognized as one of the leading manufeeturers of Indian
Hendicraft items in the wordd The Petitioner is presently giving

employment to more than 3000 persons in the factory situsted over the
lands in question and has & turnover of about 500 Crores,

A copy of theRegistration Certificate dated 04.02.2000 issued by the
Directorate of Industries in favour of the Petitioner and copy of the Awards
and Accolades webpage from the website of the Petitionerare annexed

herewith and are marked as Antiexrire Nos. Al ‘50 respectively.

That Original Application No. 303 of 2020 : Shailesh Singh Vs, M



10.

Dealgn:u, Moradahad and

‘ Others, wyg filed before the NMational Greep
Tribunal, Pringipa) Bengh,

New Delhi alleging thet the Petitioner had
“ncronched over (g Gapan tiver(nlloged),

The Nationg] Green Tribunal, p

07.01.2021 disposed of e nfo

rincipal Bengh, Now Delhivide Order dated
divecting

rosaid Original Application No, 303 of 2020
thar o Joi Committes of District Magistrate, Moradabad,
lrigation and Water Resources Department, IMﬂmdﬂbﬂd and the State
Pollution Caontrol Boa

rd be created which would leok into the matter and
take APpropriate nction In accordance with law

A copy of the Order dated 07.01.2021

of MNational Green Tribunal,
Principal

Bench, New Delhi passed in Original Application No. 303 of
2020 is annexed herewith and is marked asg Annexure No, '6".

|
That accordingly a Joint Commites of District Magistrate, Moradabad, i
Imigation and Water Resources Department, Moradabad, the State |
Pollution Control Board, Moradabad and others was constitated in '

compliance of the aforesaid Order dated 07.01.2021 of the Mational Green
Tribunal, Principal Bench, MNew Delhi.

That the spot inspection of the lands in question of the Petitioner was dane
by the aforesaid Joint Committee on 17.03.2021.

]
Thet the Executive Engineer, Flood Division, Imigation Department,
Moradabad / Respondent No. 4 was also a member of the aforesaid Joint
Committes which had inspected the lands in question on 17.03.2021 . The
Respondent No. 4 submitted his Inspection Report dated 28.03.2021 to the
Additional District Magistrate (Finance | Revenue), Moradabad wherein he
stated that Gagan river(alleged) was a rainy season river (i.e. it was nat a

regular riverjand that no encroachment has been done by the Petitiones :
Partnership Firm over the Gagan river(alleged).

A copy of the Inspection Report dated 22.03.202]1 of tha Exccutive
Engineer, Flood Division, Irvigation Departiment, Moradabad / Respondent

Mo. diz annexed harewith nnd iz moerked og dnsreyure No, 7"



1l. That ¢ issi
he Commissioner, Moradubad Division, Moradzbad | Respondent

12,

Mo, 2 vid
e ¢ Letter dated 25,10.202] directed the Executive Engineer, Flood
; N
dl.?mn,tfrngmun Depurtment, Moradabad / Respondent No. dto inspect
and identify and remaova the illegal encroachment at the banks of Gagan
niver(alleged),

It is evident that the Commissioner, Moradabad Division, Moradabad /
Respondent No. 2 had issued the aforesaid Letter dated 25.10.202] on the
basis of the Letter dated 20,10.2021 of the local politician and athers.

A copy of the Letter dated 25102021 of Commissicner, Moradabad
Division, Moradabad is annexed herewith and is marked as Annexnre No,

g

That it is submitted that the Pefitioner was the implied target of the
aforesaid politically motivated Letter dated 25.10.2021 of the Respondent
No, 2, since when everything was found o be in order in respect of the
lands in question of the Petitioner during the inspection of the aforesaid
Joint Commitiee @nd it has been found that the Petiioner had not
committed any encroachment over the Gagan river(alleged), then to satisfy
the personal vendeita the proceedings were got initiated against the

Peritioner through the aforesaid Letter dated 25.10.2021 of the Respondcent

Mo, 2

In fact to the best knowledge of the Petitioner the aforesaid Original

Applisation No. 303 of 2020 fore the Nationsl Green Tribunal, Principa
fact a proxy petition filed at the behest of

Rench, New Delhi was also In
the lacal pelitician,

That the Assistant Engineer, Flood Division-Second,  Trrigation
oradabad issued the Nuolice dated 27.10.2021 to the

Departmenl,
he Fnetoryconsirscted by the

Petitioner 1o remove within thre¢ dnys i
aver the tren demarcated o Flond area/Doob aren (Flood Plan

Pelitioner
Moradebad, otherwise the [llegal

Zone) in Village Lakri Fanzalpur,
consiructions would be removed and legal proceedings against the

(::':TH




14,

13

Petitioner shall be initated,

A copy of the Notice dated 27.10.2021issued by the Assistant Engineer,
Flood Division-Second, Trigation Department, Moradabad to the
Petitioner i3 annexed herewith and is marked s dnnexure N, ‘91,

That the Petitioner sitbmitted s Reply dated 30.10.202] against the
aforesaid Motice dated 27.10.2021, stating therein that no illegal
Construction/encroachment hag been done by the Petitioner over the Giagan
river(alleged) and the same had been affirmed earlier in the year 2017 in
the report of the Revenue Department, Moradabad and even affirmed
during the inspection conducted on 17.03.202] by the Joint Committce.

Similar efforts were made in the year 2017 and the Flood Division had
written the letter dated 19.01.2017 and the District Magistrate had got a
survey conducted by the Revenye Department  and accordingly the
Revenue Depurtment, Moradabad ipecied the lands in question and
submitted the Report dated 20.03.2017 wherein it was stated na

encroachment/illegal éonstructionfs) had been made by the Petitioner gver

| e
the Gagan rihf&igjlcged},

It appears that the Irrigation Department, Moradebad was satisfied with the .j

'

L/

aforesaid Report dated 20.03.2017 of the Révenue Department and o,

action(s) were taken thereafler sgainst the Petitigner.

A copy of the Reply dated 30.10.2071 of the Petitioner against the Notics
dated 27.10.202] and copy of the Report dated 20.03.2017 of the Revenue
Department, Moradabadare aonexed herswith and are marked as

Annexure Nos, 10" and 117

That the Order dated 30.10.2021 came ints the knowledge of the Petitioner
on 22.11.2021 and as per the beect knowledge of the Petitioner the
demolition drive to be conducted against the Pelitioner op 16.11.202] was
postponed for December, 2021,

As such, the Petitioner submirted a Representation dated 22.11.202] before



~=]

17,

18.

1%

the Executive Engineer, Flood Division, Imrigation Department, Moradabad

* / Respondent No. 4 and the same is presently pending and the Petitioner

Bas till date not received any reply in respect of the same,

A copy of the Letler dated 2. 1.2021 of the Pelitioner addressed to the
Executive Engineer, Flood Dhivision, [rrigation Department, Moradabud is
annexed herewith and is merked as Annexnre No, '[2'.

- That theExecotive Enginess Flood Divigion, [rrigation Department,

Muoradabad / Respondent No. 4 issued the Order dated 30.10.202 1 that
decision to remove illegal constructions aleng the left bank of Gagan river

(elleged) has been taken and 4 joint drive regarding the same was to be

underizken an 76.11.2021 agamnst Ihe Petitioner and further the Assistant
Engineer, Flood Division Second, [rigabion Depariment, Morndabad was
directed to identify and Lome noticeis) it 18 alao pertinent to sinte here that

on 16.01.2021 the afires ot remove [llegal constructions wag

not implemented

' 'Il'ha.t the aforesaid Ouder dats YO han baen issued In an iMegal and
arbitrary manncr withou! ; vid sanction of law.The Executjve
Engineer, Flood Division, lrrigation Depariment, Moradabad / Respondent
Mo. 4 does pot have any authority in Jaw to direet cemolition of EVEN any
illegal comstruction{s) snd in the sbsence of any statutory provisions
specifically suthorizing him to issue such orden(s)he cznnot derive the
authority to issue demolition orderfs) through any Govemment Order
end/or any other administrative order(s).

That it is evident from the aforesaid Order dated 30.10.202] itself that it jg
vague and the same had been issued against the Petitioner without even
identifying the alleged illegal constructions made by the Petitioner, sincs it
was only in the Order dated 30.10.2021 jtself thatthe Assistant Engineer,
Flood Division-Second, [rrigation Department, Moradabad was directed o
identify and issue notice(s) in respect thercof,

. That till date NO notice(s) have been received by the Pelitioner [rom the

Flood Division, Irrigation Department, Moradabad in compliance of the

L "




My

aforessid directions in the Order dated 30.102021 to the Assistant
Engineer, Flood Division-Second, Irrigation Department, Moradabad and
the Order dated 30.10,2021 has been issued in violation of the principles of
natural justice, behind the back of the Petitioner without its knowledge.

20. That the Petitioner has il date not received any reply/letter in respact of

.« the aforesaid Reply dated 30.10.202] submiited against the aforesaid

" MNotice dated 27.10.2021 and it appears that the Order dated 30.10,2021
has been issued without considering the aforesaid Reply dated 30.10.2021
of the Petitioner.

21, Thet the Order dated 30.10.2021 hae been jsened by the Respondent No. 4
against the Petitioner against the specific findings of the Respondent No. 4

vide aforesaid Letter dated 28.03.2021 as well as against the Report dated
20.03.2017 of the Revenue Depariment, Moradabad,

22, That It appears the Order dated 30 10 2021 iy politically motivated to

;" harass the Petitioner as the staie elections are fust approaching and ag the
partner(s) of the Petitioner did not meet the illegal expectations of the logal
politician, since the same appears 1o have been issued in furtheranse of tha
Letter dated 25.10.2021 of the Commissioner, Moradabad Division,
Moradabad (on the basis of the letter of the lecal politician).

E-R‘Thal it is evident from the aforesaid Order dated 30.10.2021 that the same
L

{.;1&":" had been issued pre-maturely specifically targeting the Petitioner (to harass
and tarnish the image of the Petitioner in the global market), since in the

aforesaid Order dated 30.10.2021 only the Petitioner had been specifically
named against whom the demolition action was to be taken on 16.] 1.2021,
while the demolition action(s) to be conducted on other dates are against
very general area(s) and no person(s) have been named therein,

It is also pertinent to state heve thai on the Left Bank of Gagan
river(alleged) (where the Petitioner is situated) there are several other
factories and establishments siwated downstream but only the Petitioner
has been jllegally and arbitrarily targeted.



4.

23,

26.

o

That it is notewerthy that even in necordance with aforesaid Report dated
28.03.2021 of Exceutive Engineer, Ilood Division, Irrigation Department,
Moradabad / Respondent No. 4, Gngnn river(nlleged) is not even a regular
Fver but is just o rniny scason river, yet the Order dated 30.10.2021 has

been issned considering it to be as a river,

That the Petitioner has na other equally efficacious, speedy and allernate
Temedy for seeking the relieffs) praved for in the instant Wril Pelition,
oxcept through this Writ Petition under Article 276 of the Constitution of
Indin or any other direction this Hon'ble Court may choose to issue.

That the Petitioner sesk the directions prayved for, on the following grounds
amongst others ;-
iy DS

Because the Petitioner-Parnessh P Fim s the owner in possession of the
Land Nos. 1353, 1357, 1358, 1359, 1140, Village Lakii Fanzalpur,
Mavadabad along with severs! other land numbers situated In Village
Lakdi Faazalpur, Meradabad
of the Petitioner-Parinersh p Fum and the use of same gre recorded in the

v recorded in favour of the Partners
Khasra as "Ahaed / Focn "

The Petitioner-Parmership Firm s also ownar In possession of the [ and
Nos. 1369M, 1395M, 1521M, I739M, 1398, Village Lakri Faazalpur,
Moradabad along with several other land numbers situated in Village
Lakdi Faszalpur, Moradabad which are alsq recorded in favour of the
Partners of the Petitioner-Partnership Firm. 1t is submitted even though
these lands are in the ewnership ol the Petitioner/Parinere of the Petitioner,
yet no industrial activities are Boing on over the same,

All the aforesaid lands of the Puli[in:rm.tpii‘ﬂr{nerﬁhl"p Firm in a combined
manner are hereinafler referred to as “Jands i question ",

Because the Petitioner-Partnership Firm constructed the Factory over the

lands in question afier Bewing the construction mapfplan sanclioned from

P

()



21

the M

H: ;?ﬁ:;hnd Development Authority, Moradzbad vids Sanetion Order

: i -Vi.Pra/Manchitra No. 143/88-89 dated 25.09.1988 in favour
ipin Kumar Gupta (Partner of the Petitioner-Partnarship Firm).

C. Beca it
use the Petitioner commenced manufacturing w.e.f 01.04.1997 and
secordingly the Registration Certificate dated 04.08.2000 was Issued by
the Directorste of Indastries in favour of the Petitioner after due approvals

from the concemead muthoritias,

The P'I:T.It-'iﬂ':l'llﬂi' is presenily fﬂmum;‘:g handicraft items for H:\'F'ﬂl't o
r-l:lFEJE.TI- countries, thus gﬂ'l(!ﬂiins 'F-n-T:EE;': 1:'|_||-|-|:_11|;}- for the country and the
of the leading manufacturers of Indian

Petitioner is recognized as one of
Handicraft ilems in the world The Petitioner is presently giving
cmplnymm! o more Whan 3000 ssrdond 0 the factory situated over the
lands in question and has a temaver of shout 100 Crores

20 Shaileah Singh Vs, M/fs

D. Because Original Appl
]]fﬂil;lllll'l..ll Moradabad a
Tribunal, Principal Bench

encrogchied over the CGagan | cosd

flimd belore the Mallonal Green

¢« alleging that the Petitioner had

Ik Principal Bench, New Delhi vide Order

The National Green [
dated 07.01.202]1 disposed of the aforesaid Original Application No. 303

i B

of 2020 directing that & Joint Commiriee of District Magistrate,
Moradabad, Imigation and Water Resources Deparment, Moradabad and
the State Pollution Contro! Board be created witich would look into the

marter and take appropriate action in accordance with law.

Beeause accordingly a Joint Committee of District Magistrate, Moradabad,

E.
Irigstion and Water Resources Department, Moradakbad, the State
Pollution Contro! Board, Moredabad and others was constituted in
compliance of the aforesaid Order dated 07.01.2021 of the National Green
Tribunal, Principal Bench, New Delhi.

F. Becausethe spot inspection of the lands in question of the Petitioner was

dont by the aforesaid Joint Commuttee on 17.03.2021.

4—4




P

G. Because the Executive Engineer, Flaod Division, Irrigation Department,
Moradabad ; Respondent No. 4 was also a member of the aforesaid Joint
Committes which had inspected the lands in question on 17.03.2021, The
Respondent No. 4 submitted his Inspection Report dated 28.03.2021 to the
Additional Distriet Magistrate (Finsnee / Revenue), Meradabad wherein he
stated that Gegan river(alleged) was & rainy season river (.. it was not a
regular river) and that no encroachment has been done by the Petitioner-
Partnership Firm over the Gagan river(alleged),

H. Because the Commissioner, Moradabad Division, Moradabad /
Respondent Wo. 2 vide Letter dated 25.10,2021 directed the Executive
Engineer, Flood Division, Irrigation Department, Moradabad / Respondent
Mo. 4 to inspect and identify and remove the illegal encroachment at the
banks of Gagan river(alleged).

It is evident that the Commissiones, Moradabad Division, Moradabad /
Respondent No. 2 had issued the aforesaid Letter dated 25.10.202| on the
basis of the Letter dated 20.10,2021 of the local politician and others,

I, Becouse it is submitted thw the Petitivner wis the implied target of the
aforesaid politically motivated Letter dated 25.10.2021 of the Respondent
No. 2, since when everything was found to be in order in respect of the
lands in question of the Peritoner during the inspection of the aforessid
Joint Committee end it has been found that the Petitioner had not
committed any encroschment over the Gagan river(alleged), then to satisfy
the personal vendena the proceedings were got initisted against the g
Petitigner through the eforesaid Letier dated 23.10.2021 of the Respondent
No. 2.

In fact to the best knowledge of the Pefitioner the aforezajd Criginal
Application No. 303 of 2020 before the National Green Tribunal, Principal
Bench, New Delhi was also in fiet a proxy petition filed at the behest of
the local politician,

1. Becauge the Assistant Engineer, Flood Divisir.:rnahmnd, Irrigation




S
Depurtment, Morndabod issued the Metice dated 27.10.2021 o the
Petitioner 1o remove within three days the Foclory conatructed by the
Petitioner over the aren demareaterd 1 Flaad nren/Doob orea (Flood Plan
Zone) in Villope Laked Paoenlpaw, Moradnbind, otherwise the illegal
constuctions wonld he romoved and bepal proceedingy apninst the

Petitioner shiall be initinted.

Becmise the Petitioner submitted its Reply dated 30.10.2021 againet the
aforesnicd Notice dated 27102021, stating therein that no  illegal
consimiclionfencroachment had been done by the Petitioner over the Gagan
river{alleged) and the same had been aflirmed earlier in the year 2017 in
the repont of the Revenue Deparment, Momdabad and even affirmed
during the inspection conducted on 17.03.2021 by the Joint Committee.

Similar efforts were made in the year 2007 and the Flood Division had
written the letter dated 19.01.2017 and the District Wiagistrale had got a
survey conducied by the Revenue Department and accordingly the
Revenue Deparmment, Moradsbad inspected the lands in fquestion and
submitted the Report dated 20032017 wherein it was stoted no
encroachmentillegal constiuctions) had been made by the Petitioner over

the Gagan river{alicged)

It appears that the livigation Depanment, Moradabad was sarisfied with the
aforesaid Repornt dated 20.03.2017 of the Revenue Department and na
action(s) were taken thereafier against the Petitioner,

Because the Order dated 30.10.2021 came into the knowledge of the
Pelitioner on 22.11.2021 and as per the best knowledge of the Petitioner
the demolition drive to be condueted against the Petitioner on 16.1 1.2021
was posiponed for December, 2021,

As such, the Petitioner submitled a Representation dated 22,1 1.2021 before
the Exeeutive Engineer, Flood Division, lrrigation Depan ment, Maoradabad
! Respondent Mo, 4 and the same s presently pending and the Petitioner
has till date not received any reply in respect of the same,



LA

M. Because the Exceuljve Engincer, Flood Division, Trrigation Depariment,
Mormdabad / Respondent Mo, 4 issued the Order dated 30102021 that
decision o remove illegal constructions alang the lefl bank of Gagan river
(nlleged) hns been tken o 0 Join drive regarding the same was to be
undertnken on 16.11.2021 apninst the Petltioner and {urther the Assistant
Engincer, Flood Division-Second, Inipation Departnent, Moradabad was
directed (o identify and issue notiee(s). It is also pertinent to state here thal

on 16,11.2021 the nforesaid decision to remove illegnl consiructions was

not implemenied.

N. Becausc the aforesaid Order dated 30.10,2021 has been issued in an illegal
and arbitrary manner withoul jurisdiction and sanetion of law. The
Executive Engineer, Flood Division, [migation Department, Moradabad /
Respondent No. 4 does not have any authority in law to direct demelition
of EVEN any illegal construsction(s) and in the absence of any statutory

provisions specifically authorizing him teo issue such order(s), he cannot
derive the authovity to issue demolition order(s) through any Government

Order andfor any other administrative order(s).

0. Becausa it is evident fom the aforesaid Order dated 30.10.2021 itself that
it is vapue and the same had been issued against the Petitioner without
even identifying the alleged illegal constructions made by the Petitioner,
sinee it was only in the Order dated 30.10.2021 itself that the Assistant

Engineer, Flood Division-Second, lrrigation Department, Moradabad was

directed to identify and issue notice(s) in respect thereof.

P. Because till date NO notice(s) have been received by the Petitioner from
the Flood Division, Irrigation Department, Moradabad in compliance of
the aforesaid directions in the Order doted 30.10.2021 to the Assistant
Engineer, Flood Division-Second, Irrigation Department, Moradobad and
the Order dated 30.10.2021 has been issued in violation of the principles of
narural justice, behind the back of the Petitioner without igs knowledge,

Q. Because the Petitioner has till date not received any reply/letrer in respect
of the aforesaid Reply dated 30.10.2021 submitied against the aforesaid




Because (e Crder dajed 010.2021 has been jssuad by the Respondent
No. 4 against he Petitioner ngainst the specific findings of the Respondent

partner(s) of the Petitioner did not meet the illegal expectations of the loeal
politician, since the same #Pppears lo have been issued in furtherance of the
Letter dated 253 02021 of the Commissioner, Moradabad Division,

Moradabad (o the basis of the letter of the lacal politician),

Because it is evident from the aforesaid Opdar dated 30.10.202] that the
same had been jssued pre-maturely specifically targeting the Petitioner (to
harass and tamish the image of the Petitioner in the global market), since
in the aforesaid Order dated 30.10.2021 only the Petitioner had been
specifically named against whom the demolition action was ta be taken on
16.11.2021, while the demalition action(s) to be conducted on other dates

are against very general area(s) and no person(s) have been named thersin,

It is also pertinent to state here that on the Leff Bank of Gagan
river(alleged) (where the Petitioner Is situated) thers are several other
factories and establishments situated downstream byt only the Petitioner
has been illegally and arbj frarily targeted,

Because it is noteworthy that even in accordance with aforegaig Report
dated 28.03.2021 of Executive Engineer, Flood Division, Irrigation
Department, Moradabad / Respondent Np, 4, Gagan tiver(alleged) is not
€Ven a regular river buy is Just a rainy season river, vet the Order dated
30.10.2021 has been jssued considering it to be ag 5 river.




PRAYER

It is, 1
. herefore, most respectivlly prayed that this Hon'ble Coont may most
Eraciously he pleased 1o

Al 1 i e
*SUe 8 writ, order or dircetion in the nature of certiorari quashing/setting

aside the Order doied 30.10.2021 of the Executive Engineer, Flood

Division, Irrigation Department, Moradabad(Amiexure No. Jin respect
of the Petitioner; AND

B. Issue a writ, order or direction in the nature of mandamus directing the
Respondents not to demolish the constructicn(s) of the Petitioner in respect
of the lands in question without following the due process of law;
ANDYOR

C. Tssue any other suitahle wiit, order or direction as this Hon'ble Court may

deem fit and proper in the facts and eircumstances of the insiant matter.

D. Award cost of this petition in favous of the Petitioner.
Dated :29.11.2021 (Abhishek Tandon)
Advocate
Counsel for the Petitioner

High Court Roll No. A/A2071/2013
Mobile No. +91 9415315905

(Manu Srivastava)

Advocate

- Counsel for the Petitioner

High Court Roll No. A 1267/2017
Mabile No, +91 9839694009
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INTHE HIGH COURT OF JUDICATURE AT ALLAHABAD
Annexure No. '6'
IN
CIVIL MISC. WRIT PETITION NO. OF 2021
(Under Article 226 of the Constitution of India)
(District -Moradabad)

Mis Designeo, Laakadi, Faazalpu:

................. Petitioner

Versus
State gf U. P. and 3 Others.

cerennnses RESPONACitls

P.T0J]




~at

Item No.
05 Court Mg, |
BEFORE THE NATIONAT, GREEN TRIBUNAL

PRINCIPAL BENCIH, NEW DRLAT
Quiginal Applicotion N, 303 /2020

Shailesh Singh Arplicant

Versus
M/s. Deslgneo, Moradabad & Ors Respondent!a)

Date of hearing: 07.0) 2021

CORANM: HON'BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON'BLE MR. JUSTICE SHEQ KUMAR SINGH, JUDICIAL MEMBER
HON'BLE DR. NAGIN NANDA, EXPERT MEMEER

ORDER
L. Grievance in this application it encroachment on river Gagan and
Ram Ganga at Moradabad. The applicant has mentoned names of M/s
Designeo, M/s Lohia Brass, M/s Dewan & Sons, M/s C.L. Gupta & Sons,
M/s C.L. Gupta & Sons Farm House, Mining Contractor- Shri Mahipal
Singh, Tirupati Builders, M/s Sai Creation and M{s Hoozon Impex,

Distriet Moradabad, U.P. as the encroachars.

2. We find the applicution to be deficient in relevant particulars, as
the same time, there are seripus allegations. In these eircumstances,
instead of straightaway enteriing upon adjudication of the grievance, we
consider it appropriate to direct & joint Committes of District Magistrate
Moradabad, Irrigation & Water Resouroes Department, Moradabad and
the State PCE to leok into the wmatier and take lurther appropriate
action, in accordance with law. The State PCB will be the nodal agency

for compliance and coordinaticn.

The application is disposad of.




T

ﬂmpfﬂfﬂﬁsﬂrderbc*

Owarded to Distriet Magistrate
Moradabag, Irrigation &, Water Resourpes Department, Moradabad and
the State Pop by e-mail

ior compliance,
Adarsh Kumar Goel, CP
=.K. Singh, JM

Dr. Nagin Nenda, EM
January 07, 2021
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A

)

I\...Illr'




INTHE HIGH COURT OF JUDICATURE AT ALLAHABAD
Anmnexire Ne, 7"
1N
CIAL MISC. WRIT PETITION NO. oF 2021
(Uinder Ariicle 226 of the Constitution of Tnidia)
fDistrict =Moradabad)

M Designco, Lavkodi, Faacalpur:

ciinssnnnnss PO IET
Versis

Stare of UL P and 3 Orthers.

crasaians RESpondenIs

(AT 0]




e

e arfrery,
mm.m1

e ¥,

IR Rrenfad (Ro /o),
HUSAE |

- W 46 /arwmE /Ry s f&=i® 28,/ 03,/2021

ffwg —wrdim wsfm wRe afewn, A€ ReR g sowo

WE-303 /2020, Sy Riw ww duwt feomger ey A wiRa
ey @ 07.01.2021 & SFUTEA W A H |

HE =T,

T e wees, wEEE § 00 wEed ®
TAIET100 / TI0—13 /303 /2020, TR 26012021 @1 W WETT W
RS BN W0 WS sRo sfvewe, @ R # 3ot
wn-303 /2020 S@w Ris ana o REorsTEr @ o % wike
fawies or.o1zoz1 @ sEen w o Rrenfamr (Wo /o) HEETEE
(aremer), =R emE, TR Py, goEmrs, ot gesmEe fEwrd
sy, W1 v, fraig R e, S eREReTd, W0 Wo WEET
Pro=mr w18, gusEE W wER g f e e 7wy
Fréier o RUE ooy & & TR # g | WA Wl W Wi
sfere] ve wella e Bere 17032021 @ @eny gv snen Freeag
.

o Ao fEumEeer e g B9 UM oied] Wy, e 9
SO REEE F e aafers € S whe ¥ e Brem, @@
dr=rta 8| R FEel Woags aedid ¥ e qREmr @ T
watat A GEell 1428—1431 W MR WEA-424 T TS CHETT—
1742 /0040, 1713,/0.0120, 1793,/0.1800, 184537/0.3840.

1441 /1,70,
0730, 1385/3 /02140, 117268 /0.0240, 17269 /00140, 1726 /100120,

1727 / 0.0570, 1772/ 1,/0.1420, 172531,/0024, 17260 / 02510 & Fwem

v, [Ewgaw uH sl BT RISEE By wdew o e
TR TR G A A GAR T, Frefi-134, aeme, e SeenrE



Rik 5

56

B T T R ot ¥ W vz @ e - 1491,/0,

2550, 1444 /2 /04700, 1711 /1 /03160, 1790/1,/0.1580, 1705 /03400,
1431,/2 /0.0400, 139571 /0.0810, 1428 /0.1450, 1707 ,/0.0280, 1708 /0.
0490, 1703,/0.0570, 1710/0.2080, e 12 fhar VepaT 18450 D,
SIS T T BToargy, Wﬁmmﬁ?sﬁﬁﬁﬂﬂjﬂww
9 A AREY HHR T, FaR-1a1—arerer, R g
WRET— 4169 WY TIET WEA—1395 /1 /01410, 4 Rl AR TR G Al
AN HAR T, e g T JEEIE B AT FEA
AfRR T ¥ | W wEm-a28 P AT WEA-1369/1/0.1790. 1350 /0.
0400, 1356,/1/0.0400, 1385/1./0.0810, 1386 /1 /00450, 1399/2/0.
0320, 1394 /2 /02380, 1396 /2/0.0400, 4395 /1 /01010, 1386/1 /0
0970, 1406/ 2 /001610, 1307 /00160, 1392 /0.0810, o 14 Pl S
10500 9O ﬂ?ﬁhﬁf@ﬁﬁmﬂwﬁﬁwﬁ%ﬁ
mwmmﬁmwmﬁ*ﬁw?ﬁ
e /4t AR AR T Brmfi—a1, wrEga T, TOEER # 9
=4 Bl
ot e et # e T Sut amfew 8 vl A
S B o w qf @ ot gf e Rear T 81 A
ﬁ@mﬁ@aﬂaﬂﬁm@mﬁmﬁﬁ#mﬂ
jagE—t431 W AT TS 1720 F MET HEA—1395,/2 /03340 L
M&T.Wﬁﬁﬂiﬁﬁaﬁﬂﬁwm—ﬁaﬁﬁm
Peorea wd Tl ® Wi A AR W T S Saw R #
ﬂﬁﬁﬂwﬁwﬁﬁwaﬁﬁﬂmﬁw@hm
W%ﬁm%mﬁﬁﬁmw@mmﬁﬂhﬁmn&
(ags T WERT W HET A, 201 oA ue fasar T 8
i T8 TE avER e & | AR HiE 4 e 9ul o SR

ot wafed BT &1 gdEE ¥ 79 wgle we A wEiR 6 @ § v
arg af ¥ fre weR @ ey siftveeer El T

B0 HUGHE 28,02 /21

arferemedy sfirge,

TG WO, TS |
—meu et




mfﬂmﬁ}. Py | . L 56

R 2@ )a3) o

el dlov Timn-ans 03, A Wi wmr demf
T [ 07,0190, W A m{m i r %

WEIS 01900, odEs/  pasdn WL/ /00730, 1295 /3 /0200, 1V254,/0.0240, 17385/ o0omo
726 /1,/ 00120, 1127 /0.0670, 177271701420, SH /002, 7P seome, 1m6R0 /0% HA 14
famn o, femgsst o o) %ﬁﬂ?_wmﬂmﬂﬁrmﬂﬁfﬁﬂﬁr A Y A g

W PO -amwer, WeRE § o e e wt § ww FE-427 E

m‘zm—-.am_‘,{a.gr_.ﬂax_,,1_45_4;_’:,_.:*&,1?_&:;_ /100860 - 179,71/ 0.1800. 1705,/ .34d, 1431 /2 /00000,
1395 71,/ 00610, 1428 /044580, 1707 00000 1708 /00450, 1708 /00570, 0/ 02080 e 12 famn  wony

10450 B0, RemEmel, am aed venag PR g wrh o) ﬁﬁh TR TGN SRy .I '

T T, Farl 11-0NTT, g W s wewges @ e HeH- 1395,/ 1,/0.40410, sft
T R o g A e g e, Bl 19—, ORI @ A EE i vl

. WRT W00 O R 1380 1 A 0170, 1350,/ 0ieipg, VIS6 /1 £ 00400, 1385 /1 /00010,
5/1/00480, 1393,/2/00020, 19002 /02300 1356 /2 /e 139571 /01010, 1306,/ 1,/0m0g,

j i - -
1405,/ 2 /U0IGHD, 1907200160, 1392,/0.0010 TR 18 T v gm0 Roep gl 1 T ey
qﬁr:r::bwﬂm#f. #m%ammmmmmmm{’aﬂw; ot
AV G T, P ST, R $ e gm gy

wHee W demed A A R, e e § o [EFﬂmn_PnﬁmaE-“amrhmﬁnﬂgﬂ
T o ek ey T 8 mmmmwm'WMﬂﬂmm‘mmﬁ
1426~1431 T T T 1720 Wl T FA-185/2/03300 fam A O~1. T R 78 & sl

ErIrrE:M-msﬂﬂﬂﬂﬁf‘m?ﬁﬁlﬁﬁmﬁ’:#ﬁlﬁ‘ﬂuﬁﬁm‘ﬁ:mmquﬁmﬁmﬂwﬂ

m.mqﬂmrﬁaﬂww’rmmwmmlrﬁmmwmmmmmqﬁm

s T P 260ea000 T e ST avam qfted, Mg it T [y ymy 4

i T v e R T h R I R
@|qﬂnﬁi'|qﬂm‘ujfﬁ$ﬁ;'ff wnfee of 7 € ven wm o A PRl n-mwaqmua'?m,:ﬂi;?%? ek

IR i
E, sTenhg
38 ol i)

LU T

i

- T et



57

IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD

Annexure No. "8

IN
CIVIL MISC. WRIT PETITION NO. or 2021
(Under Article 226 of the Constitution of India)
(District =Moradabad)
Mis Designeo, Laakadi, Foczalpur:
ETHPRTITRPI I Patitionar
Farsus

State of UL P and 3 Others,
IR EEETTLRE LT RE‘&I’”"W’ILT

[P.T.0]



HET 55,/ 1570 (20
T 23 IR 2021

R M e (Rme) R ot aifermror / Fmfor o wider 4

qE g,
RIS |

BTy Rvas der iy o o e wew (@ W) TR, A
R oW, wew, WRERE fem obew, ews Fead- R
FIEH O e, quEEE At awmdr e (TSi) TR s (10 S0
nn}mawm%%ﬁmmﬁm,m@ﬁmﬂm
T, qEEEE @ W fEEiE 20102021 (7T ufE werr) @1 W TET we
=1 = i Bred T TME T (EEEE) @ e ue sy
s/ Rreior @ wear W @ s fas T

ar: ooy anen # f ewEw 9 um Reie 2002021 #
afeefe fAmget W @i @wew i Al (REEw) B e
iftre /oo 1 fafew e g e ® gearm ghifan o
e Ity ¥ &7 3 W enEwmd o e o |
HerA® : BURIGCIgar |

(e e )
ol
v 7 Bie guiE |
sfaffy : Prffam o geemd 7 ammnes sk gy wfir)
1. frenfErmdl, T |
2. TV HTGA, R L R |
3, ST TR R e, e |
B0 A,
@Y mEr )
ST




A g,y

Tt g /TR

IR RCICECNE AN

£ =0 (2020~71, 46,
e, WETH A6l (i) Fpe o it o e AN G s

T PglAT 0 '//;:T"{ijd

aﬁw mﬁiw. | 5 = :

e G, - L

NG R R

k

-

r i-.!Ir:'

A

!
i\

15‘\1:-".;- Illc---"t..--‘ ‘
Cr”

SR R g vy g T A AEEE (R ) SORa. 0
Fie o, Wewl, TRAT Aw s, s, Pl R o) s
e, ORI, A sl Rl foa mor fOT G Ol FES-SAL EQR THE Bl
o W e, e S ek T, TRINE S RA 20--10-2021
At ) an el TR TS @ e G TS g T T i) e
T e R AR  vEm ) & g R T S 8

R A i 5 i vee oy 7 R sh-co-a02n W IkaRE

firgsl W Wi AR T T R 7 R g aem i a
s Bl T i T e R E L W @
| y,
i e g S ‘

e e [Hg)

oy 1 fearw v ; J
© vRRR: Pl ar g v aE s i o)

E"- HI . I::_'I *—«-P:"IHIM Emmi

Foae
e

é\'ﬁa

P

A

%

el

F [ §
- =
i j=_F

o
ot

Pt L
[ b

e = T gL T R AR
T, RYRAE Ry mliee ey |
"'H-.H'.""ﬁl -
furearia g ()
A

wl."-:'ﬁlu-wﬁ.-ﬂi"-

T e e 178

o "rr'::.li."l ]

q.:r"':'f'?:.-':'q:'l'h:':" L
F ol ROM G i LR A e R |

il fE
e ..i.l;‘_a.



IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD

Annexure No, '9"

IN
CIVIL MISC. WRIT PETITION NO, OF 2021
(Under Article 226 of the Constitution of India)
(District ~Moradabad)
Ms Designco, Laakadi, Faazalpur
cresssssnssases APCLITIOREY
Fersus

Srare of U. F. and 3 Others.
cernenensnns NESPonidents

[P, T. O




RRRIEE I T —
Fﬂﬁ- w:ﬁ—lﬁ?ﬁzn T-’ﬁﬂ?ﬂ?i'

R
YA - E-ﬁ—E#TK?IGﬁTﬂ. 2 /e T festfi 27 /10, / 2021

ey / o Al & ag ém (e < o) o arder P o
U A |

el /o g, o Wo feemmm far @ A .. -
ISl BIoeryy, T80 T forel JWEMEG | o wEier el quEmEE
AT TR anvwt wim few w & 5 e EW A T @ A%
&%/ 87 (T @A W) TW T BrEyy, TEEE § Sag 3
&7 Frter R T £ @ 5 oy £ T8 @ W gW i @ ek
Y ¥ sl we Y ER 8 wed &) R fem R
werET @ e e of Rufd ¥ 5w Befw w0 w1 9w W o 9w
=61 T TE 21 59 [H ¥ 7€ @ g9 el & e 2 59
sriy i o ger &g 59 waieg g arug @f 4 of @8 IR
feray o gT & T anfl 0% aTUe BT e i T8 gerr

am: &g W@ 39 FEr @ 9 Rew A mer o ofE
amTe gwr say frafr fi9 few & 59 e wn & 8 o Rufy §
WEATE Y W0 14174 S 09—2r—o—02—1819% /09, BE 16032010 @
st sdy fmfor gem g0 s fiwg dufe efond & omeh)
Feg [l ger 4 91 T wAn & ERE ) UeR o 5e-tm W)
£ 0d &9 arel go—s @ Ay W@y Iewerd 8

E0 193
WERTER 3iFR=
113 ITAvS- R, e
27 /10,21

—vyeanfofere—



fﬁﬁfmﬂmqﬁam ‘ 62
m@a—ﬁeﬁnm ta
a5
T i {:*1'-'11;-"‘&}3{04%
1 i =27 )
m;}zﬂfﬁﬁ“mﬁ wﬁmmﬂmm e
ik f§"‘m“4&— Medfm wom oM —_
. ﬁﬂﬂtﬂl@_ﬁ o e | AT e ﬁﬂT
BRLIE 4 ﬁﬁ?ﬁﬁﬁﬁlﬂmﬁ%ﬁﬁw #Tﬁ‘maﬁrﬂmﬂﬁﬁmilﬁﬁf‘{ﬂﬂﬂ%ﬂ#
“ﬂﬂjmmwmﬁ %ﬂ_ ............................ -

............................. Wmﬂmwﬁﬂﬁ'wmwﬂ
?Frf-lmﬁﬂhﬂ'ﬂﬁmﬂﬁmrﬁﬁmﬂmfﬁﬁﬁrhﬁﬁiwmwmmm
Wﬁﬁﬂﬁfﬂ!ﬁﬂ#ﬂmﬁﬁm%gﬂm"@mmﬂw%ﬁﬁmm%
B T A ﬂﬂmhﬁnfwﬂmnﬁﬁ—mhraﬁm;ﬁmﬁmﬂﬁaﬁmmw%
St ol v aoed gro e P A e

mmmmﬁﬂhﬁmﬁm#mﬁnﬁmﬂma{hﬁﬂh#ﬁﬁw#mm

o o Ry mm 141?#'1;‘[;94? ﬁm-z ~181 /00, E wua.-mu L

o wem o) m—a o ol oA ﬂlﬂﬁﬁ—ﬂﬂ u'iﬂﬁmiwﬁ'ra‘rfn

a&%

_____ . " E Srve-latia, WeEE

T

= edmami




INTHE HIGH COURT OF JUDICATURE AT ALLAHABAD

Annexure No, '19"

IN
CIVIL MISC. WRIT PETITION NO. aF 2021
(Under Ariicle 226 of the Constituiion of India)
(strict =Moradabod)
M/s Desigiece, Laakad!, Fagzalpur
........... wenne Petitioner
Versus

State gf U, Fl and 3 Orhers.

ssnsnenees RESpondents

[E.T.0)

U



j o4
’#/ UEF yifiryey
TE STy TRIETTT | i 30.10.2021
TGy,

R A ey 7 Hen W-241/voa0-2 2 faiF 27,

102021, St R 29102001 9 AUTE] f O gan € W wed wew
T W gy Y|

SR 9E @ B9 § awer gu wR g @ e gl
g & W # amd g o3 e 23 /W0 afo /aftEE R
19.01.2017 & wem § 9U freRen Ade, WEe geeEE @ g
Hiftw wa ¥ welty - sl m off seemr S o
fFd wmre @ @rat ardy P sftrewer a8 mar o) (o o i

Herie) |

TuRreRT fAwg @ W § A e gfe afdmeor 9E
fawelr afiogo 303 /2020, Yrow e 791 red fEomgereT v o #
gftg aney REE orov202t & sgORE A Fronferdt wERET |
TEATE BN W ww S 9w o o) R e wd @ |

wren i wfEf @ woer 2

firenfasrt #ElEa, WEEE ER e S o ® zm
fedim 17.03.2021 B WgF wWem e o mar ar Rt amg
W W W O W Ay ® oanr 9ol o | wEin Al w1

a%ﬁqmﬁﬁgaﬁﬁfmﬂﬁﬁﬂ%amﬁﬂmﬁmmmrqﬁ?ﬂwﬁ
waﬂémﬁuﬁwﬁfﬂﬁﬁquﬂmmwﬁlfmmﬂﬁsﬂﬂﬁnﬂ} .

31a: SN e o & R 9w demde v frene
| AeH @ =@ Ba A PR e #@ g a

W:_mw



B0 SToWg
(€0 %o )

whs! Blaayy Juanm



! g « 4.'.'."
T\qﬂT ﬁ “"‘;...\ ﬁl‘k}.\*ﬂwl__.-ﬁ"'ll
| \‘\A"‘-_.q::;?_nl:_,..-r'
BRI S <
g IuEve-Tair, e | famifar 30.10.2021 .

ey, :

T AT THEEE © T wEr 201 /%osio--2/fAlE
27.10.2021, St RiT 20.102021 FF s ¥ W g & W e
& G D [T Y|

Hﬁmﬁzﬁmﬁmﬁﬁwm%ﬁﬁaﬁm
R & wara ¥ ol g T WE 23/ wosifio / SRrETeT
Rt 10012017 & TEAW ¥ 9 forenfrd wed, W FREMT
Eéﬁmﬂﬁnﬁwﬂwaﬁuw—mﬂﬁrmﬂeﬁﬁmﬁ
mmﬁﬁmﬁaﬂ?ﬂﬁﬂﬁﬁhvﬂﬁwﬂw
o o7 | (o Hft Her)

mﬁﬁﬁwﬁwﬁmﬁm@ﬂsﬁmmﬂé
feeeft @itovwo 308 /2020, fﬁwmmﬂﬂ#ﬁﬁﬁ?ﬂﬁm
F ufen andw R or.om.202 & aFoe W ﬁﬂﬁquﬂﬂ
Wmﬁiﬂmﬁmwﬁzﬁﬁnﬁmmﬁmmﬁ
ey it wff @ EE g

ﬁwﬁwﬁnﬁmﬂwmwrﬁﬂ.ﬁﬁﬂﬂﬁﬁi$m

R 5 00,2021 Y TG TR i e e e (M £ | L

ﬁﬂﬁﬁmmaﬁﬂﬂﬁﬁ$ﬂmmﬁ_ﬁnﬁmﬁq_ﬁﬂm
mﬁﬁmﬁﬁgﬁmﬁﬁﬁﬁmﬁmﬁﬂwww
aﬁuﬁﬂaﬂ#aﬁuﬁnﬁfﬁmaﬁrmw%t(m

S e e e e @ 5 Swe el T RNER

Hﬂﬁﬂﬂﬁ:ﬂmﬁﬁﬁﬁ?ﬁﬂﬂf{ﬂﬁﬂﬁj_
Heri—TURI a1
‘ wad

&{-ﬂ
(oo T=m)

ATES! T YRETATS




IN THE HIGH COURT OF JU DICATURE AT ALLAHABAD

Annexcwere No. 1"
N

CIVIL MISC. WRIT PETITION NG,

Myis Designeo, Laakadi, Faazalpur:

ET— - ]/ (-] g
Fersus

Srate gf U P and 3 Others.
b u B EERAREa ..EE,‘F{IHJMII

[P.T.0]




08

ERiE o e e—

23 / HOTED / aifrasror wﬂfj:;mmmm b
2017 [y fred o = o=

mﬁqﬁﬁmaﬂwmﬁﬂ#ﬁﬂﬁmﬁﬁmﬁﬁﬁ

= T g e W g gRr Prmmer W R SR

T B Prdw R b v B owm ¥ ww ool wweR

o w7 e TR F o @ 0| s s e TR 2

oo e T sl wregy # A @ we @ R R
ﬁlﬁ%WﬁWﬁﬂﬁ?ImmﬁﬁﬁﬂWﬁ

ﬂfﬁﬁ%rmaﬁﬁmﬁﬁﬁﬁh‘mmﬁuﬁmgﬁﬁﬁrﬂ
W?ﬂﬁlmﬁﬁmwwmmﬁﬁﬁwmﬂﬁf ;
So ) gz <@ & g UM & v OAR feongeE T @ T
oy arier fawior oRafEE w8 ERT 81 TEE HEM® s we A
o U5 § wpr oy el P @) geR Ay fewr @) afeT a8
=51 fr & 5 A @ e o W adw FEir B R seRn @
w5 | am iy el wemw s @ o= v T R oEfE
Pz & areew A dioseer 7 s R v o @ € 6 e
ol 5o FElo qREEE e wiRew B g 25091968 W
Prfor i e ® gven o fer o w9 F9 8 fBF meee
figre wiwwr # T OFERE A W B gt e ®
agiw § g wvs R o vl ¥ qeE R mRwer g
T @ g Rt T e AT T @ g ) wRaff far T §

ga 0 7E A wer & B AR Y o9 v v oo oo o aw @



67

mﬁmﬂrﬁm%aﬂ?ﬁmmwﬁmwﬁgl
“mmmﬁmmﬁﬁmmﬁmm@

T N D o o g § b w3 A e
IR ¥ B X 7w <@ B s § Aew fre B o @ e
fommm &1
T TEISH, 9T WE @ UwE Rord @ SEwR e Tdl e
FTAR T T R Om B IR B R T B e Rewr wem
9 T T e emard /e o ) R e de wew T
& AT ToR sEER R & T W s fef R @l
S 2 s W eeE R gmes TEiad vy w9 ¥ W

e 2

B0 ST 20,703 /2017

HETRH, 1
aEuE o ey ST e e Tavae TRaE 8 veT i
dfipr|  Ho WUSAA 20,03/ 2017
gufAaTereTe], HaY, HIeEE | |
TETEY,
TR GO T W AR <0 Fo/oeee g’ ovdr T o
@mﬁﬁmﬁﬁmﬁmmmﬁﬁﬁﬁl

0 TS 01/04,/2017

i [0 3 c




% | /0

)’9‘%&% ﬁﬂ%ﬂ?”@w 'ﬁ’éq’n?‘"ﬁﬂw

’3“3*%‘? . -*" L ﬂ*ﬁ"'ﬂf{ﬂ%ﬂ?}@swﬁnpfﬁwﬁmm dr{l* wikt
i A % %i‘iﬂ%‘ﬁ' #ﬁmﬂ@*ﬁw%ﬁﬁ% e o Sy
M% Sk e g o A
. ‘51:;- ""'* b}ﬁ'dﬁ t‘-*ﬁ.ﬂ‘i’&"’,ars ?’]i

a&s A8 eavﬁw’ﬁ!

e R e S L L Y




| " =
mﬁ%‘l' “ Tﬁrﬂ- ,f / 7 ;
B ook By g
= ﬂ'Méa;%él e T e S - o
i SN s TR

s

r ol : '. 1
ot T s Bl ..

sy s 0 i
e
' _l".': _‘ - ! Cer of el
e '|. .

T

..;:J'
T
1_-._‘-||I. .

- "r-."-n;'



Y

L

INTHE HIGH COURT OF JUDICATURE AT ALLAHABAD
Anrnexiire No. 12
I
CHHL MISC. WRIT PETITION NO. (3 202]
{Under Arsicle 226 of e Constitution af India)

TXisdeied = Varwfafd)

00 LR Fenrhonds Fiae=lenr

................. Peogitioner

Versis

care o UL P ot 3 Orlere

ER— Respondents

[F.T O

Ty

-
——




EER

G WE, Trm

ﬁm:-.w
) TEEE 5 ey ’ =
T SR 7 3 amron TS & T T A e #§ e e

T R e b
ﬂﬂ%:ﬂﬂmﬁqﬁmmﬂ,? Ny BRI M B9 ¥ e vea/aftem
e,

Eoa W{HEE ﬁmﬁ ® 3 W 2070 /9 /it 30102021 7 WRY W TET

RIRTEIS SRiEd 9 iy o9 g, JUeEE qred,
SR 3R srlerer i, RS e wosw, T S @ gt @ 9 0T 7 T8
ﬁmmw%hmw.wm.wﬂmmﬂs~?ﬂ
(2020~21)%0T0 wer Rt 20,07 2021 vd oA 53,/ 15-70 {2020—2021)90%0 FRATE 2610,
2021 T Wty freeTd, REER # 03 wen —te0,/fH0 W0 WEn /20242022
R 18.00.2021 & aoree & v viggw 29 @ W ofEe e AT R B AR
fi=rt o i Py w1 22 = el Ry e &) sl P =) w2 2 fo P
o) faedl (18.11.2021) W TRy s i “feongee, wTeed) wTAEER” G R wen
Tty T B T O 9w mdt w e Rt 22012021 w1 8 e E§ 2

WUS, WRWE # TR I WU 2070 § TEEd ®HE 12 W qF U9 68w
m.mmwm TerETan: o aty Fmin v e o AT w wE
we By Uit fsm wm § ) met aw wedw e s andfve wEf B S 0w A @
arfernrel arfreT BT ot vuedw ove aner ol o o et e o i
mﬁﬂwwmwﬁaﬁiﬁﬂmﬁ;%ﬂwﬁ;ﬁ% et
ol mefie @ T E| ! VETE M &Y TE T YR
$Hﬁmﬁwmﬁﬁmmtﬁﬁﬁmwﬂﬁﬁﬂﬂﬂm?ﬂmﬂ~%
B R wanfen v #

(2) T wve, HVEEE E W U e om0 A W we # i ol ow Al wem wreet
e g 7% ghMEe T e T 8 A e vl w R f g ey

e/ wae Felor fvan s B SR S 8 9 A R T e e ow o
ﬁ%ﬂﬁ!ﬁﬁﬁnﬂﬁmﬁimﬁmaﬁmﬂ*mmwwmmﬁl

() el 0 o 2 o wiRer o el g € s Pt @ o et gy W ey
wiei & Y e wreen & wwlt o o dew W g ww A vl uft @ &) gkt
maﬁmmﬁ{vmiﬁwﬁ:mwmmﬂﬂ%ﬁmﬁmwm
e wiff TS W S o ea WEE T AT A 98 W S W we gy
WM T T8 I W 3 wedE gl nidi fewmemnt =1 el it el T
el eI B W s wea B At § s e

Joe @ wa % ol o & w8 el aneg

£ 5 Q.A. NO. 308/2020, dva fiis 7 m %o RewsTa REMAE ¥ a9 A Hon'ble The
Wational Green Tribunal, Principal Bench, New Delhi # amdw s 0T.012021 &
e ¥ o wfie, qoem @ gt o B g Rt Rt 3 vewer famm v W
W.Wmmﬂﬂammﬁuaﬁnm?ﬁmﬁwmmmm

Qia;n-n — 1 -

W W A OE med @ wen am



1%

. q"\"]_]. ‘ TZIZF
ST T 2 1 ) & e

e B e R R R e —

ﬁ.m%ﬁﬁmmmﬁﬁﬁﬁﬁﬁm;hﬁﬂrg
%lw:mﬁmﬁ -Wfﬁ'?ﬁﬂ.wwmammﬁmmﬁmmﬁm
mﬁnﬂﬁmﬁﬁhﬁhjﬁfﬁﬂﬁﬁmﬂmmﬁ]wmwﬁm
m%mﬁw;mg|%mﬂﬁﬁﬂﬁwﬁﬁsﬂﬂﬁﬁmﬁqsﬂ#ﬁ
m}ﬁmmﬁmgwﬂﬁﬁﬂmﬁﬁmﬁﬁﬂm
| Rt e w2 o T oY mfae | w s ST

" wefi
gt
m-l'
(R AT )

Al Grege, YRR
A0 099-88375ETTTT

RRRMRE (1) o e WEEY AR e, JEmE @ d weee od s
T |

(2) foremiererd, weren gererars @ a4 e

(o) e Forenfprdr () WER A T g
(4) 7R AT, AR P, qeEETE WA el
(s} wu fnfErmd (mev) ween Y W * g

(&) W Sfig=m, 9 WU B JEEE B OE |

22.112021




-

.‘//""_

—
P ] R T =T e T

A ms s B —

DU TTESIAT IS o

P 1T CHIEG BEARBD IS s o

0 A1 H Bl T T
TnaE EENT EVE B3 NG

PLEFo00, T Doonler foradaiad MG
Fron:IERICAE B0

ey dms :

tale 3 PHCachV a0 . _

ek o e intiaesst . pEdny

(el {QURALIINS Qs ok, Shey B~ -

i _-'I.-"""-,'- ol
flal 7

o g gl 1
e ‘:::'r\‘ _t
EF MZREIIN IR é% g

TesEs1 B D
FTHAT0AGH, THCH Cavnber Lt dhod A
Fro nBESIGHER HED
fad o] .Hltﬁhhiait?!.ﬁ1 s
Toark o8 waltimost awaks ;
-’.Tr'!-l (EEAnRAY: Maer Pzl ?Iw Bfelk ix -

P s
-_:\q‘_.l ;_-___' |
AT N . '1
ELayaeT M TR Qhfae o
o Ty CHOIER MRSDARAD Rad = o AT
Qunisr m:i.zs'ﬂmm.?mr-
Ta:Ekn ,
PEH;HEHJT-_. Yiles Bhasa Desdita &
EracatESiORD SR
o

. AT

fsLait B0FCachtlanib.

st ea tﬂ.:l.ﬂ'ﬂi.imt'“"‘ﬂ' s
Niglg, BlaiE

g AazE et :u:::;ﬁ’l_-:;'é",

1
]i'[:":ﬂmn P Dromter varsbesd RE
FosgEEIBNE AR :
i s -.
Arack g g sd)acoet Lo 10

Bl.) IFARDLLDQLRY -fesy Pacbr Bhvo iy



A

L3 T L -
e F. -
Pu | T
| i

EURTF IS0 DR shsm i

3P Nt CRMIER lrM?ln Iﬁwﬁsﬂl‘ﬂ |
Leenler ff-x-lif.’.«'ii.-‘:?!l.".i.ﬂﬂ:?:ﬁ. |

y Vo O,

PIH=200004, PO Countey Moeedehad BRS
FrosclESIRLN MU0

120

fals A7 DI CahdTerst 0 |

£Tpackh o v, indRepos! e, i

£lria) 1EMPEEIMET i Bralma S SA7E°

QUSSR

op ier CRRUTEN MO AL L
[ewmicr e, 72410 AL D0 ES
TonfiRy T

Tp i, T Teumler Horide
FroasfEOTHYR Sl

bed P

LR,
r.z-ttl'-'.]'EI!I'.e-fh'lI-'t::._'rﬂ
eTpacs TR Tt s

- L Rty '.'-_'\"'r'\-lll'-ﬁ- Mk
LT = <% Ated i RY ardk

IJ
e 1P

LTS TR iR ASREARTEREAT 2
op i TERTLER RIRASRDRY. AT o
pruntey dloel /1 el e

Toakaeht CRFH Hm ;
1 Conter Foredahid HiS

PR . 0
e IESTEHD TRD

[HEg-SE
ML‘.]_',‘-.'.""![ErE!‘IﬂzltE,TQ'

etk o hw.iﬁdiapus-hc.'.ﬁ',il:}

L R ] 1-1rr."r_|1.'p|.4:l| Hiamy Pasls S B, -




IN'THE HIGH COURT OF JUDICATURE AT ALLAHABAD

CIVIL MISC. WRIT PETITION NO. OF 2021
(Under Article 226 of the Constitution of Indin)
rDistriet = Moradalad)

M/s Designeo, Lakri, Faczalpur, through is Partrer Fiblor Kuwar Gupta, Sl
Naratn Kumar Gupia, Rio House No. 09, Rajan Euclave, Kanth Road, F. S

Civil Lines, Moradabod = 244001,
O L.

e L L LE ]

Frrsns

j, Swea UFR throngh Principal Secretary, [rrigarion Deporiment, Civil
Seereiariat, Lucknow,

3 Commiissioner. Morodabad Division. Maradabad

3 Distriel Magismrate [ Collector Mora:labad

4 Evecutive Enginect; F lpod Division, lrrigation Department, Mpradabad.
s RESpORAENTS

Affidavit of M/s Fibhor Kumar

Gupra, aged aboul 65 years, 30

Narair Kumar Gupta. Rlo House

No. 09 Rajan Enclave, Kanth

Road, P 8. Civil Lines, Mora:ixbad

= 244001.

Nadonality ; Indian,

Religion - Hindu

Uecnpscition - Businesy
(DEPONENT)

I, the above numed deponent, do hereby solemnly swear affirm and stane
as follows ;-




Th
at the deponent ig the Partner of thePetitio
IOreEr-

hlﬁtant Case an ;
deposed 1o be A accorcingly the deponet s fully acquainted with the ficts
low and those stated in the Writ Petition and is competent o

Partnership Firm in the

swear this Affidavir

A, i :
That deponent by religion is a 'Hindu' and his nationality is '[ndian’ and &
copy of the Identity Card of the deponent as proof of his Identity and
Residence is enclosed herewith.

i

That the contents of paragraphs 1 end 2 of this Affidavit and those of
paragrephsl, 2, 3(part), 4{part), S(part), &(part), T(part), & 9 10{part),
11(part), 12, 13(part), 14(part), 15(part), 16, 17, 18, 19, 20, 21, 22, 23, 24,
95 and 260f the Writ Petition are true to the personal knowledge of the
deponent, those of paragraphs 3{part), d{part), 5(part), 6(part), F(part), %
10(part), L1{pari), 13(part), 14{part) and 135(part) of the Writ Petition are
based on perusal of records, those of paragraph nos. —==——-c of the Writ
Petition are based on information received by the deponent, those of
paragraphs see-=- 0f the Wit Petition are based on legal advice which
also the deponent believes to be true, that nothing material has been
concealed and that ne part of this affidavit is false. So help me God.

(DEPONENT)

1. Manu Srivastava, Advocate, High Court, Allahabad do hereby identify
the deponent from perusal of the papers n his possession, and I am satizfied
hat be is same person making this affidavit and he is known to me,

(ADVOCATE)
Solemnly affirmed before me 29™ day of November, 2021 at ...........

AMPM. by the deponent who is identified by the aforesaid Advocate,

[ TETT]

I have satisfied myself by examining the deponemt that he fully

understands the contents of this affidavit, which h
ave been read
explained to him, i

OATH COMMISSIONER

7




' {H-J

aged about 65 years, S/oNarain Kumar Gupta, Rio House No. 09, Rejan

Enclave, Kanth Road, P S Civil Lines, Moredabad — 24400]and Mabile
No. +019837587777" respectively.

s 3k | file
That the declarant/deponent, due to COVID-19 epidemic, I3 unable to
the Affidavit in support of the accompanying Writ Petition.

Affidavit
That the declarant/deponent aforesaid herehy undertakes 10 file a0

‘4 Hior mﬂn‘u‘ of ﬂ'llﬂ
in support of the accompanying Writ Petition within on2

F i VID-19
Hon'ble Court tetuning to mormal functioning after (13 co

epidemic.

ATeEL ! l'.'lE|H--.|3II'. L {-l:lﬂ-lllll.ﬂil =] F ‘J!id':d- h:||

l{syoft titioner.
the declarant / deponent 1o the counsel{s) of the Fe

anying Writ
That the counsel(s] for the Petitioner kad sen: the accompany 1
T a
Petitionalong with Annexures thereo

: t.
been read over and understood by the declavant ! deponan

i to the declarant / geponent and the
same have

i i Court
That in view of the aforesaid facts apd circumstances, this Hon'ble
B 1al ; i
ay be pleased [0 take this Verification on record and treat the same a3 pa
m i
£ the accompanying Weit Pefition, otherwise the Petitioner shall suffer
] 1]

irrepareble 1oss and injury.

Dated : 29.11.202] (Alhishek Tandon)
Advocate

Counsel for the Petitioner

High Ceurt Roll No. A/A2071/2013

Mobile No. +91 9415316905

(Manu Srivastava)
Advocate
Counsel for the Petitioner
High Court Roll No. A/M 1267/2017

Mobile No, +91 9839694009




Ei | By SHYAM LAL
&ﬂ&:m&i 16038 18T

Lommdion: High Ceur of

Setfitalurs

Allghatag

Annexure 12
Cowrt No. - 21
Case :- WRIT - C No. - 33061 of 2021
Petitioner :- M/S Designen Lakri
Respondent :- State OF U.P. And 3 Others

Counsel for Petitioner :- Abhishek Tandon Manu Srivastava
Counsel for Respondent :- C.5.C,

Hon'ble Manoj Kumar Gupta,J,
Hon'ble Dinesh Pathak.J,

List after three weeks.

Interim order shall remain in operation till the next date of
listing,

(Dinesh Pathak, 1.) (Manoj Kumar Gupta, J.)

Order Date :- 4.4 2022
sL
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Court No, - 2

Case :- WRIT - C No. - 33061 of 2021
Petitioner ;- M/5 Designoo Lakrl
Respondent :- State Of U.F, And 3 Others

Counsel for Petitioner - Abhishek Tandon, Manu Srivastava
Counsel for Respondent :- C.5.C

Hon'ble Dr. Kaushal layendra Thaker.].
Hon'ble Ajai Tyagi.J.
state to file reply.

Interim relief granted by this Court dated 19.1.2022 to
continue.

List the matter on 4.4.2022.

Order Date ;- 21.2.2022
Irshad
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Petitioner - M8 Designen Lakri
Respondent 2. Spare OF LLE And 3 Others
Counsel for Pegliianer = Alililshek Tmtlon,Mans Srivastava

Counsel for Respondent :- C5.C

Hanhle Siddbagtin Yarma.d,
Hanthie Shekbar KumncYada.L

Upen certain complainte belng matde by nme Srl Shailesh Singh, the
Natlonal Green Tribunal on 7.1.2021 direrted the Joini Commiliee ol the
District  Maglstraic, Moradabad, Irigation esnd Waler Resources
Department. Moradabed and the State Pollutien Contrel Board to look into
the grievance of 511 Shallesh Singh with regard to encroaciments on rivers
Gagan and Ramganga In District Moradabad, Detailed report thereafrer

was submimed on 18.3.2004, wherein §I was found that there wag no

encroachment over the River Gagan by the pettioner, Thereafier, It
appears that another complaint was made by one Kunwor Sarvesh Kumar,
Ex-member of Parliament, Moradahad with regard 1o encroachments over

the same River Gagan.

The Commissionsr, Morsdabad on 25.10.2021 directed the Executive

Engineer, Flood Division, Moredabad o lock into the matter, whereapon,
a potice was given fc the petiiloner 1o remaove the encroachments made

along River Gagan on 27.10.202L

Lwneﬂmmmlfmmzpaﬂlimnlmm&mdmmﬁnm
Engineer, who had earlier given the repor on 28.3.2021 has now on the
complaint of an Ex-member of Parllament directed the pettioner to
remove the construction without amy inquiry or show cause notice.
Learned counsel for the petitioner further submits thet the notice was
infact in the shape of an order and, therefore, the pettioner kad o oprion

but ta approach this Court. .

Upan perusal of the various documents, this Court finds that there are two
conwadictary reports. At an earller polnt of time le. on 28032021, the
Executive Enginesr had found that there was 0o encroachment and

thereafter again on seme report, impugned notce dated 27,10.2021 for the
removal of encroachments has been Issued without any inquiry etc.

Marer requires conslderation,

Respondents are represented by |
counter affidavits within three weeks. The petit

therealter to ]:llﬂ'ﬁ].ﬂ]ndirlﬂffmﬂﬂl-

earced Standing Counsel They may file
aner shall have mwo weeks

List this case on 21.02.2022, Till the next date of Listing, na ceercive
action shall be taken against the pedthoner.

Order Date :- 19.1.2022
RovindralCSingh

(Shekhar Kumar Yadav, 1.) {Siddhartha Varma, 1)

*  Seanned with CamScane
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Annexure 14

CENTRAL LABORATORY
UTTAR FRADESH POLLUTION CONTROL BOARD
Building. No TC-12V Vibhatl Khand, Gomil Nagar, Luckuow-126010

Rel Mo 16535979 Morudabad 2002 Phne: 14672022
I- Name of Industry: DESHENCO

2 Addres of Industry: LAKRT FAZALPUR, DELHI ROAD, MOBRADABAD MOBRADARAD 244061
A Ddstriet: Moradahod

4 Descripthon aboot sanpling pelnt Final Ouilet of ETT

5 Type of Sample {Grab/Composite/Integrated): (irb

& Sample Collected By: Vinod Kumar and Jiendrs Math Tiven AEELAEED & Bajeey Kumar WA

T- Colawr and Odeur: Colourless Cdourless

# Quanaicy and Packing: 2 Lu (Piastic Jencanc)

U Date of Sample Collection: 23052022

18- Amalyis Indented by RO Moradabad

11- Date of tamply recelpt in Labe 26052022

Parameter/Method Name l Unit Resulis Standard Detection
Range
pHL 4500 H B Bleciranie niethod - TAR- | 6.0-0.0 03-12
Suspended Solids , 2540 T Toal g/l 510 ] 1= 200H0M0 ]
Saspended Solids dried m 103-105 0C
Dissplved Solids, 256N T Total Dhssolvied gl LA - 1 SU000 mghl
Salids dried o | 84 0C |
Phosphaio o ', 4500 P D Siarmous mg!l 1.044 5 003100 m
Chloride Muihed
Copper (Cul, 3111- B Awnae Absorprion mgl o ¥ 1 (.01~ 100kmgA
Spectrametry (Direct Adr-Az Floms:
I Method)
Mickel (Mi), 311 B Atomic Ahsarption gzl T45R2 3 (A2 | EHOEY gy
| Hmummii:;;lhiﬁh Flame
B0, 3 day 37 060 |5 3035 ( Par 443 mg'l 210 an L AT =STHKH rraje]
1993 Bio_
COD, 5230 B Open Reflus Method mgl 1500 256 5 (100000 mg'l

RieFeremce- {1 }Cieneral Sandardy Gir dischirge ol snviermewn Pollutani ot an per-A T emiSchadula<V 1) The enveronran |Frodoecion | Rubid, | WEE s
weanw.epch e inACeneralStndards ndf. Besides e sandarderefer EPA aundueds for spechlic popos:

"
Krwarh: A

Analysed by
[0 Mamia Pandey{SA)

Aunthorkred b

ANANT - | Setir s

PRASAD e maimid

Dir Aot Prasad ASO RAM P

Iry A TP
GOPAL’ BEh s
Chicl Environmenial Ofcer
. Central Laboratsry



CENTRAL LABORATORY
UTTAR PRADESH POLLUTION CONTROL BOARD
Bailding. No TC-12V Vibhuti Khand, Gomtl Nagar, Lucknow=126010

Rl Na: 16536317/ Mradnbad 2622 Dvaee 14062022
I- Mame of Indagery: DESIGNCO UNIT 3

2= Address of Industryr LOHIA INDUSTRIAL ESTATE. LAKRIFATALFPUR DELHI ROAT.TEHSIL AND DISTRICT-
ACFRADARATDY, L 24404 MOHATATIA L 24004

3 District: Moradabad

4 Deseription about snmpling poimt: Fmal Outlet of ETP

& Type of Sample [Geal Compasiie Tntegriied s Grob

& Sample Collected By: Vinod Kanar and Jitondra Nath Toward AEET AEEZ & Rajeey Kummr MA

T- Colour and Odour: Colouriess Odourless a

8- Quaniity and Packing: 2 Lit (Plastie Jericane)

Q- Date of Snmple Callection: 25052022

1= Anabyis Indented by: RO Moradaboad

11- Diaie of snmple receipt in Labe I6032021

Parameter/Method Name Limit Results Standard Detection |
Range
pli A5 T1 B Electranic method | . T4 oy, (50 {f -1
Suapended Solids , 2540 D Tiowl mg_fl TRO 14K} 1= 20001 |I15|_-'|
Suspended Solide dred at 103-105 0C
Dssolved Solids, 25440 C Total Dissodved mgl AR : L SOR00 il
e [ouk dhrieed il | BOOC
Phosphate as P, 4500 P D Stannous mzl 174 - €03 1 0ol 'may]
Chlarule Method
i (Ca) 3111 B Atamic Absorphion ma| i B 3 .0 - B ]
Arnenetry (Dircet Are-Ac Flame
Method)
mackel (Wij, 311 1-B Atemibe Ahsorpian g | (k1266 i 0,012 1 D00 mast
Specimimetry {Direet Air-Ac Flame
Bletheul) 1
B, 3 doy 27 00 15 3025 { Part 44 il T34 ' 3 1.0 50004 mgf]
1o0% Bign | | =
COD, 5210 B Ooen Reflux Metvod mg.'l | 1180 220 3,00 = T OERn lnﬁ."-l_
Boleenee i fieneml Siemloads Iv dochsnge of snvisruismnn Pallman mmeds peo A EfMuennSosedobe- $15 The eniveeomment (1" vossctes | ol 980 o
wearwecquch, nle. i CienersdSndaedu, pdl,. Beside these aandseds,refiey FPA snindards for spezilfie ampose
Reweark: 54
Analysed by -
Dy Mt Pandevi5aA)]
Anth ]
-
dRART FTL R rm!;::ﬂ
D Annnt ﬁ?ﬁ?ﬁﬂ{l Trgpiwgy haFet oy
RAM ALk EEma
GOPAL /-iesiami
‘ Chiefl Envirommental OfTicer

Ceatral Lahoratory



CENTRAL LABORATORY
UTTAR PRADESH POLLUTION CONTROL BOARD
Bailding. Mo TC-12V Vibhai Khand, Gomti Nagar, Luckaow-226010

Rel »u: 16536308 Moradabad 2012 [rates 14062022

1= Same of Industry: DESIGNDO UNIT 2

¥~ Address of Indostry: LOHIA INDUSTRIAL ESTATE., LAKR] FAZALPUR, BELH|I ROAD,
MORADARAD MORADABAD 224001

3= Mistrict: Morsdahad

4 Deseription shoul sampling poiat: Owilet of ST

& Type of Sample (Grab/CompositoTntegrated): Gras

= wh Cillecied l}': Vil Kummar ood Jheodm Nath Tiwan AEELAEED & Rnjeey Kimar A

7= Codwur and Odour: Colourless Odowrless

% Quuntity sod Pocking: 2 Lil (Plasic lercanc)
8- Date of Sunple Collection: 25052022

10= Amalyis Indented by B0 Momdebod

11- Date of sample receipt in Lab: 260572022

Parameter/Method Name Unit Resulis Standard Detection
Range
pH, 4500 H B Electronic mathod . 2AT AS -Fc“ : n2-12
MoEFTICE
Suspended Solids , 2540 D Total mg! 45.00 . {20000 mg
| Suspailed Solids driedal 100= 105 0 | -
[mulved Solids, 2340 C Totnl Dissedved mgl 935.0 I 10 50000 mgi
Solids dried ar VED OC
BOE, 3 day 27 0C 15 3025 ( Part 445 gt 74 - 1.0-- 30000 gl
1503 Bio |
COD, 5220 B Open Reflax Method | myg/l ] 940 - 5.0 -100000 mg |

Kefwenee |1 sl Standands for ducharge of anvissooment Pefheanti ure as poreA S gt Sobedule: VT) The sncremnmtl (Pt | B, | 928 spce
www spsh nieanCimendiissionts pdf. Beside these siamdondsrefer £F A sandands S specfic purzose

Remawrkz NA

Avmalysed by

(Do Befurmta. Pandey| 540

Authorized by .
AMANT oo
E‘I‘ﬂiﬂﬂ FEEE%G
: RAM | D
Do 203 0 i

OPAL - S
Chief Envirenmental Qe
Cesteal Loloaratiory

Wobe: | The results in the Test Renort relate onlv 1o the tems tesied. 2. The report shall not be reproduced-gxcept in full, without
the written permigzion of lhorstory. 1, The test report pertaing 10 the sample a recefved in Lab.



CENTRAL LABORATORY
UTTAR PRADESH POLLUTION CONTROL BOARD
Building. Xo TC-12V Vibhuti Khaod, Gomfi magnr, Luckoow-226010

Ref Mo: 165836380 Moradahad 2022

1- Name of Industry: DESIGNCOUNIT 4
3 Adiiecss of Indistrys Lobia Industrial Estate, Like Fazaipur, Dethi Rond, Moradabad MORADABAD.244001
3 Distrler: Moradabad

4+ Description bt sampling point: Final Ostles of ETP of100 KL

5. Type of Sample (Grab/Compasite Tntegrated); Crab

= Sample Collocted By: Vinod Kemar ond Jitendra “tath Tiwari AFE1 AFE? & Rajeev Kismar MA

7. Caobour wnd Odour: Colouriess Odouriess

% Quantity snd Packing: 2 Lit (Plastic Jencane HI2No

9 Date of Semple Collestion: 25052007

10- Analyls Indented by: RO Moradabad

11- Date of sample recelpt in Lab: 26082022

Dot 42022

1
Parameter/Method Name Unit Results Standard Detection
Hange {
pH, 4500 H B Electronic metlsd - 657 & (-5 0-12
Soids , 2540 D Total mgl 4.5 L) §B-30000 'l
Suspended Solids dried at 103-104 0C |
[rsabved Solids, 25940 C Tatal Dissalved mg/] 912.0 - 1 0- SO000 mg
Solsds dried at | 86 0C
Phosplte os P, 4500 P D Stannoas mga'l | 0244 5 Ch05- 100 gl
X Chleride Method ¥ :
| Copper (Caj, 3111- B Atomic Absorption gl N b i, 01 - L amg1
Spectometry {[direct Air-Ac Flame
Mthiad)
Wickel {wil, 3111-H Atomic Absorption ml 2R1IT i (2= 10800 mg/l
Specirometry {1¥irect Air-Ac Flame |
Method) {
ROD, 3 day 27 0C 15 3075 { Part 44): il 1.8 30 1,0 < S000E mp/l
{ 1593 Bio | |
| Con, 5220 B Open Reflux Method g 4.0 150 | .0- 100000 mal |

firfereape- [ W bensral Standards for dlackarge of mvermerem Pollitet g o pet-A P Mueni S hslsey T, The eriveronment (Troteeues ) Rules, |98 couroc
wuw spelome inteneridSundants pil. Beibles Oies wiwnlerala safe DA stardends o spreifc fapose

Remark: f E

Amulysed by

(O Mumta Pandey(SA)] ?

Crr i I‘Iﬁﬁ'ﬂj
“ RAM e
AL Ama 5310819
Chief Envirvamentsl Officer
" Central Laboratory



CENTRAL LARORATORY
UTTAR PRADESH POLLUTION CONTROL BOARD
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Bl Moz 6536377 Morsdalbad 2027 Dhintes 1400/ 20ET
I- Name of Industry: DESIGNCO UNIT &

3. Addriss of Tndustry: Lolin Indostrial Extate, Lakri Fasslpor, Delhe Bond, Mordabed MORADARAD 244001

3= District: Moradabad

4= Duscrlption about sampling poist: Final Outlet af 511

Z Type of Sample (Grab/Composie/ Iniegrated): Gmb

& Sample Collected By: Vinod Kumar and Stendr Nath Tiwsn AEELAEED & Rujeey Gupt MA

7- Celour and Odowr: Colowrless Odourices

8- Qusmtity and Packing: 2 Lit (Flastic Jericane)
O Date of Semple Collectbon: 22052022

1 Anakyis Indented by: RO Moradabad

11- Date of sumple receipt in Lab: 26052022

Parameter/Method Name Unit Resulis Standard | Detection f
. . Range
pH.ASM H B Eloctronic miethod - o, A per a3-13
MoEF e
Suspended Solids | 2540 D Toul ] 430 . 16-20060H mg/
Hmpmhl Sedicds fried at 103-105 OC |
Dissslvend Sollds, 23400C Total Drissolved il 9630 s 16 FO000 mg
Sofuds dried o _|1FI_I:_I o bl
BOD, 3 day 27 0C 15 3025 Part dd): | gl 150 i | A ~S00KI0) g
1907 Pio .
OO0, 3220 B Open Refus Method gl B0 = S = D000 mpd

Referente- [11Gmen) Stmdards for dischargo of soveramem Pollumem are as poi-A Efeail Scheadide- 41} The snmronmand (Tmlesuen Lales, | T8 s
ww . oprh s i Cherevabiandards phf. Desider ibser ranirierele EFA standarnds for speoific oo

Hemarks Nd
Analysed by
[y Moot F‘lﬂdu}'lﬂﬁ. :|]
Authorteed b
ANANT T g
PRASAD | g s
D Ananl #ﬂhmiliﬁﬂ Copindp e iy
H”ﬂ Fambr LA,
5 GORL SRR
Chie? Enviranmental Officer
Central Labaratory

Moter | The results in the Test Report relats only to the items tested: 2 The repont shall not be reproduced-except in (ull, withoul
the wrinen pormssion of leboratory, 3. The et repon pertums (o the snmple as recerved 1o Lab,



CENTRAL LABORATORY
UTTAR PRADESH POLLUTION CONTROL BOARD
Buliding, Mo TC-12Y Vibhud Ehand, Geostl Nagar, Lecknow-126019

Rel Mo 65363 Moradabnd 2012

1= BMume of Industry: DESIGNCO UTNIT 4
2= Address of Indusiry: Lokin Indostrial Esmte, Lakn Fazalpor, Delai Rosd, Moradabad MORADARAD 244008
3 Dlatrlet: Moridsbud

4 Description shoat sampling paime: Final Ootlet of ETP of 300 KL

5 Type of Sample (Gral/ Camposite/Inteprated): Grb

= Sample Callected By: Vinod Kumar and Titendrs Nath Tiwari AEE1 AFE2 & Rujeey Gupis MA

7= Colowr wnd Odowe; Coloirléss Oddaurless

B Cruanthty anel Packing: 2 Lit (Plastic fericame)=02 NG, =

9 Mate of Sample Callection: 25052022

18- Amalyis Toddented by O Sordnbnd

11~ Dmie of sample receipt in Lab: 26052023

Dt L2022

Parameter/Method Name Unit Results Standard Detection
e Range
pHASN0 H B Electrome methad - 6,78 a, (50 {2-12
Suspeided Solus | 3540 D Towml imgl aln (g FO=2000N g1
Suspended Sofids doied a1 |03- 163 0O
[mszlved Salids, 2920 C Tonl Dissolved mefl 1062 .1 Fik= SURHID gyl
Solids dried a1 180 0C
Macsphate ps ' |, 4500 7 T Smneoud mgl LT -] 00 0 mgl
Chiloride Method
Copper (Cuj, 311 1= B Atomic Absorpebon | mgf] 0.2953 3 .01 = 0 Do
Spectrometry (Direct Adr-Ad Flone
Slethad )
Mickel (M), 311 1-H Atomic A lstiFption migfl 2443 ] 00,02~ 1000 Fvge'l
Spectrometry (Direct Adr-Ac Flams
Method)
BOT, 3 day 27 0015 3023 § Par-44): mgf| 16.0 i |0 =500 nagt
| 1993 Bie I —
CO0, 3220 B Open Beflux Meihod gl I 650 i) 3.0 - 100000 mg] |
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o Annexure 15

CENTRAL LABORATORY
‘-ﬁﬁ
NP UTTAR PRADESH POLLUTION CONTROL BOARD

Bullding, No TC-12¥ Vibhuti Khand, Gamil Napar. Lucknaw-216010

'l— S—
; TEST REFORT: WASTE WATER LARBGRATORY
el Ma: 16333508 Moradahad/2022

Dhafe: 1406022
1= Name of Industry: DEWAN AND BONS

2= Address of Industry: LAKRI FAZALIUR, MINI BYPASS, DELHI ROAD.TEHSIL AND DISTRICT-MORADABAD, U.F:
244001, MORADABAD, 244001

3- District: Moradatad

4= Description about sampling polat: Fisal Outlet of ETP
2 Type of Sample (Grab/Caompasiten ntegrated): Grab

b~ Samiple Collected By: Vinod Kumar and Incnd Math Tiwari AFE | AEE2 & Rajeev Kumar MA
7= Colour and Gdour: Colouriess Odourless '

B- Quontiey snd Packing: 2 Lit (Plastic Jericans)

% Date ol Sample Collectbon: 23/08/2022

1= Amalyls Indented by RO Moradahad

11= Date of sample receipt in Lal: 26052022

Parameter/Method Name Unir Resalis Standard Detection
Range
phlA500 H B Elestmanic method - T.03 f.0-9.0 0z-12
Suspended Solxds , 2540 [ Todal mgl Mo 106 10-20000 s/l
Suapended Solids drisd &r 103-105 0C
Dizsolved Solids, 2540 € Tolal Dissolved gl GE68.0 . 10- 30000 mg'l
Sohds dried at 180 0C
Phosphate as P, 4500 F IF Stannous gl 2 ] 0.03- 100 mai
Chiaride Method )
Copper (Cu), 311 1- B Atomals Absorplien rag 1.317 3 0.01-1000mg
trommElry {IMes Al-Ac Flame
Method)
Micke] (Ni), 3111-8 Atomic .ﬁ.tﬁ-rplinu gl 14177 3 002- 1000 mp/]
Specwramziny (Direat Air-Ac Flame
Mathnd)
BOD, 3 day 27 OC IS 3025 ( Part 44); il 192 30 1.0 -50000 mgi
1993 R .
COD, $220 B Open Reflux Mathed mg! 122.0 | 250 |_5.0-100000 mg/]

Referonce- {1 iloeetal Sumndindi for disckarpe of envicrmsmost Pollwines mic m peel-A EMucni Schedule<VE). The eniverosmend [Prosection] Roies, 1986 wisce:
wiww spehninerratandanls il Bosides deve sianbindy, =y EPA slaidsnds for ipeeilee purpise

Riroravi: A

Arealyied by

[yoti Tiwari (SA)]

Auithorized b
ANANT iy g By

ey PR

PRASAD i
Dfﬂﬂr?m?mum'iu

RAM  Suoures

GOPAL  Wiiaw

Chiicl Environinenial OlMicor
Central Laboratory

u: Scanned with OKEN Scanner



=T

g

3
3

Annexure 16

it CENTRAL LABORATORY
AR PRADESH POLLUTION CONTROL BOARD

Building. Mo Te-g2y Vihuti Khand, Gemil Nagar, Locksow-226010

s
| TEST REPORT: WASTE WATER LABGRATOIY

Rel Mo: 16335871 Maradshad 203

1- Name ﬁrlndmﬂg: HORIZON IMPEX UNIT 2

I- Address of Tndustry: Lakri

244001 MORADARA [, 244001

3~ District: Moradahad

Daie: 14062032

Fozalpur Mini Bypass, Delki Road, Tehsil-Moradabad, Distriei-Moradabad, U.P

4- Description ahout sampling point: Final Outiet of TP

= Type of Sumple (Grab/Composite/Integrated): Grab

& Sample Collected By: Vinod Kumar el Jiterdrs Nuth Thwari AEELAEE2 & Rajeey Kumar MA
T+ Colowr and Odour: Colouries Odourless

B Cruantity and Packing: 2 Lit [Plesie Jericans)

¥ Date of Sample Collection: 25052022

10 Annlyis Indented by: RO Moradabad

1= Thate of sample recelpt in Lal: 26/052012

Parameter/Method Name Unit Results Standard Detection
Range
pH, 4500 H B Electrons: metlhad - fihl e R 03-12
Suspended Solids , 2540 [1 Todal mg/l 610 1 §0-20000 mg/sl
Suspeandsl Solids dricd ar 102-108 00
Dissolved Saleds, 2530 C Tot Dissodved mg'l E2L0 - | 10 30000 mp
Boluds drisd ar 180 0C l
Plrosphatz as P, 2500 I' D Staciaus mg'l 2984 s | L EESL T |
Chiaride Method
Copper (Cu), 3111- B Aromic Absorpiian | ml 26583 3 .00 -1 2imgn
ecirometry { irect Air-Ac Flame
_Method) i
Wickel {Mi), 3111-B Atomic Absarpticn mg/l 0,3291 3 0.02- 1000 mat
Specrometry (Diged Air-Ac Flams
Method)
BOD, 3 day 27 OC 15 3025 { Parl £4); mgl 8.3 o 1.0 -500600 mg'l
1993 Bio
COD, 5220 B Open Beflux Methed gl 1120 250 5,0 - | DO g

Referere- [1¥General Standids Tor dischesgs of ensiermment Folutinn aee a4 perioh Efffeent|Sehedulke-¥11, The enivercameni [ Prorestion ) Rules VFSA soarce:
wearw £peh nie e TheseralSlandarde pedl. Besides fias sapdands nefes EPA standeds o spesilis pirpois
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